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ALLOCATION  OF TIME  FOR GOV-
ERNMENT      LEGISLATIVE        AND 

OTHER BUSINESS 
THE DEPUTY CHAIRMAN: I have to 

inform Members that the Business 

Advisory Cornmittee at its meeting held on 
Monday, the 12th March, 1990, allotted time 
for Government Legislative and other 
Business as follows; 

Business Time Allotted 

1. Consideration and passing of the following Bills :- 

(a) The Constitution (Scheduled Castes) Orders (Amendment) Bill, 3 hours. 
1990. 

(b) The Indian Medical Council   (Amendment) Bill, 1987, as 4    hours. 

reported by the Joint Committee. 

2. Discussion on the   Motion of Thanks on the President's Address    . Three days. 

3. General Discussion on the Punjab Budget, 1990-91         •      •       . 4 hours. 

4. Gsneral discussion on the Railway Budget, 1990-91      .      .       . Three days. 
(March22,23 &26) 

5. Consideration and passing of the Code of Criminal Procedure 2 hours. 
(Amendment) Bill ,1990, as passed by the Lok Sabha. 

REiSIGNATION BY    MEMBER 

THE DEPUTY CHAIRMAN: I have to 
inform Members that the Chairman had 
received a letter dated March 12, 1990, from 
Shri R. K. Dorendra Singh, a Member repre-
senting the State of Manipur resigning his 
seat in the Rajya Sabha and the Chairman had 
accepted his resignation with effect from 
March 12, 1990. 

. ---  

BUDGET  (RAILWAYS)    1990-91 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): Madam, I lay on 
the Table a statement (in English and Hindi) 
of the estimated receipts and expenditure of 
the Government of  India for the year 1990-
91, in respect of Railways. 

SHRI M. M. JACOB (Kerala): I hope he 
will resume the Kashmir-Kanyakumari train 
service. 

DISCUSSION ON SITUATION IN 
JAMMU   AND   KASHMIR—Contd 

THE  DEPUTY  CHAIRMAN;      We have 
the next speaker, Mr. Fotedar. 

SHRl   MAKHAN LAL FOTEDAR: Madam    
Deputy    Chairman, I know that I am speaking 
on an issue which is not only sensitive or 
strategically important  for the country, but it is 
very emotional for me also,   i   have heard with 
rapt attention the   speech made by the Leader of 
the  Opposition, Mr. Shiv Shanker.    He gave in 
detail  the  genesis     of the Kashmir problem.    
I agree with some of   the •   observations  made  
by  Mr.   Morarka, especially in regard to the 
retention of article 370' of the Constitution.    I 
wish that his party could carry    all the 
constituents of the National Front Government  
with  this  policy    statement.    I have heard the     
statement made by hon   Home Minister which, 
is forceful but it is partisan    in    its content.   I 
wish he could have   been 
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true to himself, true to his office and true to 
this House. I do not know wherefrom I 
should start on Kashmir but I remember a 
couplet of a poet: 

 
That if there is any heaven on earth it is 
Kashmir, It is our tragedy that we are 
discussing the question of Kashmir in the 
context of a devastating situation. 

Questions have been raised here for 
and against about a particular person 
who is in charge of the State of 
Kashmir, i am neither for him nor 
against him. When I talk, I talk 
about tl e source of the power. Mr. 
Jagmohan, though he is a creature 
under the Kashmir Constitution, is no 
more enjoying that authority which 
he ought to have enjoyed under the 
Kashmir Constitution. He is a crea 
ture, a representative of the Govern 
ment headed by shri Vishwanath 
Pratap Singh. I will come to it later 
how the position, the status or the 
prestige of the Governor, Mr. Jag 
mohan has been devalued by this 
Government. I am saying this be 
cause we had also appointed him as 
Governor in 1984. I do not shirk my 
responsibiity. But then we will have 
to say that it is not the Governor's 
policy in Kashmir, it is not the policy 
of the Home Minister in Kashmir, it 
is      not      the      policy of      the 
Minister for      Kashmir      Affairs 
also. Because whatever is being done in 
Kashmir is the result of the policy of the 
Prime Minister of India. If anything goes 
wrong in Kashmir, the Prime Minister 
himself and the Cabinet collectively will be 
responsible. I am saying these words in the 
hope that the Kashmir problem and the 
Kashmir situation would be understood by 
the Prime Minister in its correct perspective. 
He should apply his mind. He should have a 
perception of his own. I know that •a Prime 
Minister who does not dare to remove Mr. 
Chautala (Chief Minister of Haryana")  who 
belongs to 

his party, how can he remove Mr. Jagmohan 
for which he  has to get the approval of a 
senior leader, Mr. Atal Bihari Bajpayee, I 
know my limitations. I know his limitations 
also. So I am not going to say anything about 
the posts held by some people there. I will 
however try to put the picture of Kashmir in 
its true and correct perspective. 

All of ns know that Kashmir is one of our 
glories. It has been a place and it is a land 
where secularism has thrived. It is a place 
which gave a beacon light of secularism in 
the darkness of 1947 when India got 
partitioned. It was the only Muslim majority 
State in the then India which joined the 
Indian Union at that time. It was the only 
Muslim majority State which fought against 
the two nation theory. It was the only 
(Muslim majority State which fought 
valiantly against the father of two nation 
theory. We must not forget that. 

'. 
What is the genesis of the Kashmir 

problem? I am reminded of a remark made by 
Jawaharlal Nehru about Kashmir.    I quote: 

"Kashmir is a place of infinite 
beauty. What is more, Kashmir is 
a place of great strategic impor 
tance. It has always been a mis 
fortune for a country to be situated 
strategically because envious eyes 
fall upon it.'-' .    . 

It is this last sentence of Jawahar 
lal Nehru which speaks about the 
problem of Kashmir. And it is this 
sentence of Jawaharlal Nehru which, 
in the past, made Kashmir a national 
issue and Pakistan committed naked 
aggression against us. It is this 
Kashmir which in its frmis India in 
miniature. It is this Kashmir which 
became a pawn in! the chessboard of 
power politics in the world. It is this 
Kashmir which gave new light to 
secularism in India. • •  •   ■ 
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[Shri Makhan Lai Fotedar] 
1 want to find out what has brought the state 

of affairs to this level in the recent past. We 
learn from, our experience. We also might 
have committed mistakes. One also learns 
from his mistakes. But the Government is 
such that it has no intention to learn either 
from its own mistakes, nor has it any will to 
learn from the experience of others. That is 
why I was aghast to read the statement of the 
Home Minister saying that the situation 
started deteriorating from 1968. 1 agree about 
what was in the heart of the people of 
Kashmir, I agree about what happened in 1947 
or 1951 or 1957. I agree about what happened 
in 1964. The country knows also what 
happened. But never in the past. from. 1947 
up to this time, was there fraternization of the 
masses with the movement which is on in 
Kashmir now. Never in the past were the 
masses of Kashmir alienated from the rest of 
India. Never in the past did the masses of 
Kashmir fight against the might of India, 
never in the past had the people of Kashmir 
fought against the moral authority of India. 
What is the genesis of this problem of this 
present  situation 

My friend has said that it started from the 
2nd of December, 1989. I do not agree that it 
actually started from the 2nd of December. 
The present situation—the present grim and 
grave situation in Kashmir—started exactly 
on the 13th of December, 1989. This date is 
of historic importance. This date is of great 
significance not only to the people of Kash-
mir but even to the people of India . What 
happened on that date is not the kidnapping 
of the Home (Minister's daughter. I have 
sympathy for the Home Minister. His 
daughter is my daughter; his daughter has 
grown UD in mv lap also. I am not. attacking 
the Home Minister. It. was not the kidnapping 
or the abduction of a daughter. I was very 
happv—and J do not know whether the Home 
Minister or  anybody e1se had  taken 

I such initiative—that the Muslim pub-I lie 
opinion not only in Kashmir, not only in the rest 
of India but throughout the world had been gene-
rated against the abduction, of a girl. Dr. Rubaiya 
was not the daughter of Mufti Mohammad 
Sayeed alone—she became the daughter of India. 
It was basically, if I may say so—and I want to 
tell the Prime Minister— essentially an action of 
a psychological warfare. Madam Deputy Chair-
man, please convey it to the Prime Minister: Mr. 
Prime Minister, these terrorists wanted to test 
your nerve, they wanted to test your will, they 
wanted to test your determination, they wanted to 
test whether you would succumb to their 
pressures or not, it was a war of nerves, they 
have had that as Chief Minister of U.P. you could 
not withstand the pressures of dacoits. And time 
has proved that after that incident daeoit menace 
in U.P. unfortunately, our Prime Minister has not 
grown. 3.00 P.M. 

My friend has said that the Home Minister 
succeeded in getting back his daughter. I am 
not saying so. I would say that while 
Vishwanathji succeeded in securing the 
release of the daughter of the Home Minister, 
the Prime Minister of India failed the nation. 
The Prime Minister 0f the country failed the 
nation. This basically is the genesis of the 
present problem. Since then the terrorists 
have become bold enough not only to take the 
processions but to dictate terms to the 
Government which in practice is a non-
governing Government. They know the will 
of this Government. They know how far this 
Government can go. If I remember correctly, 
the day the self-proclaimed Pakistani 
terrorists were released in Kashmir, the entire 
valley was marching on the roads, not for 
India, but they were rejoicing that thev have 
been able to get releas- of the terrorists and 
dictate their terms to the Prime Minister. This 
became the genesis of the present situation, 
and  since then there is no end to it, 
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Murli  Saheb, J must tell you, wlien I am 
saymg tnis it is not out of any afcony. We 
nave to approach the p.ooien^ we have to 
approach Kashmir issue with utmost calm, 
with as much equanimity and wisdom as we 
possess. 1 want to tell the Prime Minister that 
the release of terrorists under pressure was 
not only unior-tunate, but it also 
compromised the security of lndia. Since then 
the terrorists have grown in number. Since 
then the terrorists are crossing the line of 
actual control as if it is just their courtyard. 
Since then, this Government has exposed 
itself to be the weakest Government India has 
ever had. I can tell you that Kashmir has 
remained a part of India, is a part of India and 
shall continue to remain an inalienable part of 
India despite the fact that our Prime Minister 
or the Government is weak. 

I do  not say that every Kashmiri is a 
terrorist. I do not say that Kashmiris are 
communal. They are more secular than any 
one else. But they have come under the 
influence of fundamentalism, Thy have be-
come a prey to  a sort  of Iranian 
fundamental revolution. It is for this 
Government to see that they do not become a 
part of that revolution. I would not call it 
"revolution". If the Prime Minister considers 
it as a revolution, it has a different connota-
tion. I would call it a sort of "rebellion". You 
have to deal with such a situation as the law 
of the land demands 

Then, the second thing that hap 
pened is that an unwelcome Gover 
nor was imposed on the State. The 
Prime Minister is telling us about 
value-based politics. He has perhaps 
brought an eminent jurist as the 
Home Minister who has interpreted 
the Constitution of India in a diffe 
rent way, given a different compre 
hension. What he hss said is that the 
Governor  Post  or  office  shall be 
coterminous with the tenure of    the 

ruinig party at .txie Centre. As I told you 
eailier, it is tms Government wnicn has not 
only made Mr. Jagmohan controveisiai but 
aiso devalued his authority. is  the  tenure of 
the liovernor co-termmous with the tenure of 
the ruling party? This is a noval 
interpretation. One is amazed to hear tnis. I 
am sorry to say that up to this time the Prime 
Minister has not opened his mouth whether 
the interpretation given by the Home Minister 
is correct or incorrect. I must tell this House 
that Kashmir has a distinct personality, li has 
a distinct identification. Perhap* many people 
in the country do not know that in Kashmir 
you hare a separate Constitution. Perhaps 
many people in the country do not know that 
the Kashmir Governor used to be a elected 
Head recognised as such by the President of 
India. To deface the authority of the 
Governor by saying that he is H.Ms Private 
Secretary, what else do you expect Mt. 
Jagmohan to do in Kashmir? I am not making 
an issue whether Jagmohan is good or bad, 
because that is not the purpose of the debate. 
S told you at the outset that a Prime Minister 
who cannot remove Chautala, how can he 
remove Jag Mohan? I am not asking for that. 
He is a competent man and my friend, but the 
way he was appointed and the way his post 
was denigrated in the public eye has had its 
implications in, Kashmir. Kashmiri people, 
the Home Minister knows, being articulate 
and sensitive, would not like to hear that the 
Governor of their State should be designated 
as PA of the Prime Minister   or  of  the  
Home  Minister. 

Thirdly, I am told by no less a person than 
Mr. Abdullah himself? that he had 
vehemently opposed the appointment of Mr. 
Jagmohan as Governor and he had warned 
both the Prime minister and the Home 
Minister that in case Mr. Jagmohan was sent 
as Governor, he was going to resign. In the 
light of this warning I can conclude that 
perhaps the Government wanted Mr. Farooq 
AbdullaM 
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[Shri Makhan Lai Fotedar] to resign and 
Dr. Farooq Abdullah did resign. I must tell 
the hon. Members that in Kashmir we have all 
along faced a very delicate situation. In 
Kashmir, we are facing now a very explosive 
situation. We must always have a buffer in 
Kashmir and a buffer represented under the 
stewardship of a son of the soil. By bringing 
in a Governor, you are bringing people of 
Kashmir in direct conflict with the Centre. 
You must always have a buffer if you have to 
administer Jammu and Kashmir. Never in the 
history of independent India have we 
dissolved the Kashmir Assembly. Even in 
1964 during the holy relic agitation the 
situation was such that the Assembly could 
have been dissolved. But the Centre did not  
dissolve the Assembly... 

THE DEPUTY CHAIRMAN: Please 
conclude. 

SHRI MAKHAN LAL FOTEDAR: I will 
take some more time. 

THE DEPUTY CHAIRMAN: The 
total time of the Congress party was 
135 minutes. Mr. Shiv Shanker took 
one hour and you have taken 20 
minutes. ^ 

SHRI MAKHAN   LAL FOTEDAR: You 
don't want that the Government should get 
exposed. I have taken my party's time. 

THE DEPUTY CHAIRMAN: Mr. 
Member, I am sorry for your aspersion on 
the Chair. I was only reminding you about 
the time you took. You take your words 
back. 

SHRI MAKHAN LAL FOTEDAR: You 
just sit down. 

THE DEPUTY CHAIRMAN: I would 
request you to please leave this House. 

SHRI MAKHAN LAL FOTEDAR: I will 
not leave. 

SHRI GURUDAS DAS GUPTA: Madam, 
I am on a point of order. This august House 
has not seen previously such an audacious 
remark from a -esponsible Member of a 
party which 

happened to be a ruling party. He was a 
member of the previous Cabinet. Being a 
member of such a tradition, he has the 
audacity to tell the Chair, "you please sit 
down." If this i$ the way the Member 
toehaves, then, where the tradition, of the 
House is going, let alone the question of 
keeping the democratic traditions of the 
country high? We are discussing about 
Jagmohan but we are becoming Jagmohan 
ourselves in the House. It cannot be allowed. 
Either the Member should apologise or he 
must not be allowed to speak. He must 
apologise or he must not be allowed to speak.     
It is very strange. 

 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): She is quite 
competent to take the decision. 
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THJS DEPUTY CHAIRMAN: I would 
like the Members to go and see the record 
what I said. I said: "The Congress party had 
135 minutes. Mr. Shiv Shanker took one hour 
and Mr. Fotedar took 20 minutes." I have got 
12 Members listed and it is the duty of the 
Chair to remind every Member how much 
time his party or her party has got. I was 
doing my duty as the Deputy Chairman... (In-
terruptions) ... 

THE LEADER OF THE HOUSE (SHRI 
M. S. GURUPADASWAMY): May I just 
intervene? What Mr. Fotedar has said is 
unfortunate. I do not wan$ the House to 
make it an issue. At the same time, I would 
like the expression used by Mr. Fotedar 
should be withdrawn in fairness to himself-
and in fairness to the House and also in 
fairness to the Chair in particular. After all 
we respect the Chair and any remark made 
even in a huff, I think should not be allowed 
to go on record. He is a senior Member. I 
would like him to express his regrets and 
withdraw his remarks, 

SHRI MAKHAN LAL FOTEDAR: You 
must understand that I have long years of 
parliamentary practice ... (Interruptions)... 

SHRI V. GOPALSAMY: That does not 
justify. 

SHRI MAKHAN LAL FOTEDAR: I never 
meant any disrespect to the Chair,   I  never  
meant   that..I      expressed regret    so . that... 
(Interruptions) ... 

PROF. C. LAKSHMANNA: Since 
you are a senior Parliamentarian, as 
you yourself said, you withdraw your 
remarks.  

SHRI MAKHAN LAL FOTEDAR: I 
never made any remark in any huff. You 
follow my point. But when I ... 
(Interruptions)..You see, only the Home 
Minister, myself and some      of      the      
Kashmir    friends 

can understand what is happening in 
Kashmir. Our hearts are bleeding... 
(Interruptions)... 

SHRI V. GOPALSAMY: You shouted at 
the chair. 

SHRI MAKHAN LAL FOTEDAR: The 
Prime Minister of India does not understand 
what Kashmir is. That is my difficulty. 

SHRl GURUDAS   DAS     GUPTA: Will 
he continue like this?  He must 
unambiguously withdraw his remarks. 

PROF. C. LAKSHMANNA: Being a 
senior parliamentarian, you must withdraw 
your words. 

SHRI MAKHAN LAL FOTEDAR: I 
never meant any disrespect to the Chair.   
(Interruptions). 

THE DEPUTY CHAIRMAN: I am sorry 
the Member is not ready to withdraw his 
words. Well, I want this to be on the record 
that one senior Member of this House made 
such an aspersion on the Chair. All •right. 
Proceed. Let it go On record, Mr. P. Shiv 
Shanker. Let it be part of the history that how 
members have behaved in this House. Let it 
be part of the history. 

SHRI P. SHIV SHANKER: Madam 
Deputy Chairman, I am sorry, we do not 
mean any disrespect to the Chair in any form 
and I offer my apologies en behalf... 
(Interruptions) ...No, no. As a leader of the 
party, I am offering the apology. (Interrup-
tions) . I appreciate the sentiments. Just a 
moment. I appreciate the sentiments that are 
being expressed from the other side. I realise 
and I am appreciating our point but if the 
hon. Member is putting it in a different form, 
I am putting it in my own form. 
(Interruption)... Asa leader of the 
Opposition, I offer my apology. Let us close 
this chapter. (Interruptions) . 

SHRI GURUDAS    DAS    GUPTA: 
Being a  leader      of the     Opposition you 
cahnot discipline your own man. What do 
you say?   (Interruption). 
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SHRI P.   SHIV SHANKER:      Mr-      I 
Gurudas Das Gupta, would you   like to score a 
point by putting me in the    | dock?    If you 
want to score, I have nothing to say.   
(Interruption)... 

SHRI GURUDAS DAS GUPTA: Why do 
you want to put yourself in the dock? 

SHRI P. SHIV SHANKER: I said, I 
sincerely apologise on behalf of my party. 

SHRI MAKHAN LAL FOTEDAR: I must 
tell the hon. Member that I am more 
interested in the debate on Kashmir.   
(Interruptions)... 

PROF.       C. LAKSHMANNA: 
Everybody is having concern for Kashmir. 
There is no problem about it. But we are 
equally concerned about... (Interruptions) ... 

SHRI M. M. JACOB: Madam Deputy 
Chairman, one of the hon. Members sitting on 
that side insulted the Chair in this House and 
Mr. M. S. Gurupadaswamy, the then Leader 
of the Opposition stood up and said, "on 
behalf of the House, I apologise and so I feel 
the matter must be closed" and we readily 
agreed to close the matter. So if the Leader of 
the Opposition offers an apology... 
(Interruption)... 

THE DEPUTY CHAIRMAN: Thank you 
very much. I did not even need Mr. Shiv 
Shanker to give an apology. But I wanted this 
thing to go on record. I so not want it to be 
expunged. Let the people know the history. 
That is all. Let it go on record. (Interruption) 
. No, it should go on record.   (Interruption). 
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SHRI MAKHAN LAL FOTEDAR: 
I was saying I am not against the 
Governor, i will not say that he 
should be recalled. It is for the Gov 
ernment to see whether he should be 
kept there or not. What I am saying 
is that if the imposition of the Gov 
ernor was a blunder, the 
dissolution of the Assembly was 
against national interest— 
I am choosing the word very conscious '.y and 
deliberately—it was an anti-national act. As 
the Leader of the Opposition said, it was an 
anti-national act because Pakistan has always 
been claiming that elections in Kashmir are 
farcical. But the dissolution of the Assembly, 
the Government has removed the buffer that 
was there. We asked the Prime Minister 
whether foe had given his concurrence. We 
have no reason to disbelieve the Prime 
Minister. The Home Minister also said he had 
not given concurrence  though   concurrence   
had   been 

given by the .President.       We    nave no 
reason to disbelieve this.    But, if the 
Governor on its    own    initiative, has  taken  
such  an important  political decision which 
threatens the very security of India in Kashmir, 
I    can infer that either the Prime   Minister has 
lost grip over the Governor    or the Governor 
is dictating terms to the Prime Minister and the 
Government. Either of these is true.    Either   
you have lost the grip or he is dictating to you 
the terms. The dissolution of the Assembly is 
not in the interests of the Nation. You should 
have   kept it alive.    As the Leader of the 
Opposition also said, the representative   of the 
Prime Minister in Kashmir said that the 
Assembly had lost its representative character.     
I wonder whether it is correct to say that the 
Governor has the    right    to pronounce that  
the  Assembly   has  lost  the  representative 
character. In case    it is so that a Governor has 
the right     to determine its representative    
character. I would tell Mr. Atal Bihari Vaj-
payee to take care in Madhya Pradesh and also 
in Himachal Pradesh    keep their 
Gove'rnments informed. Similarly, I would 
suggest to West     Bengal M'.P.s  to  have   
their  own   Governors. The second thing 
which has appeared in today's morning papers 
is that the President of United States of     
America is sending a delegation to Kashmir.    
I would like to know from the Government    
whether    there  is  any such  proposal;  
whether the Government of India has been 
consulted and if it comes, whether the 
Government of  India  will permit  them  to  
enter Kashmir for this purpose. 

THE DEPUTY CHAIRMAN; The Home 
Minister will react on this later on. 

SHRl MAKHAN LAL FOTEDAR: It is a 
tragedy for the country that shots are being 
called by the troubled lady of that little 
Pakistan. The Prime Minister was good 
enough to say yesterday that any 
misadventure by Pakistan will be decisively 
met. I want to tell the Prime Minister perhaps 
he has no comprehension as 
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[Shri Makhan Lai Fotedar] to what is 
happening in Kashmir. Pakistan is already 
carrying on its undeclared war against India 
in Kashmir, It is fighting a cold war in a 
flatant and brazen manner through the 
terrorists on our soil in Kashmir. I will tell 
the Government that Pakistan will never 
attack us. Pakistan is already on war there. I 
want to know from the Government whether 
it is considering to demolish the basis of the 
terrorists across the    border? 

I have    certain    suggestions    now. First, 
while taking all necessary steps and measures  

against the terrorists/ militants in Kashmir, 
care should be taken that   innocent   citizens 

do not suffer.    My .second suggestion is that 
the Government should find out   the bases 

from where these arms      and ammunition are 
pouring in.    The Government should seal the 

borders. The Government can also say that 
even a sparrow should not be allowed to fly 

across the Line of Acutal Control.    I know if 
the Government issues such an order that a 

sparrow, cannot      be allowed to fly, I know 
the     Government  is  so  weak or so  strong 
that even elephants will cross the border. Let 

me say that Kashmir cannot     be ruled out by 
force or by repression. It has a history of its 

own. You will have to bring back Kashmir to     
the national mainstream with the love & 

compassion. You can win Kashmir if you deal 
with the minds of the people there.    For thatj 
you will     have to create political soofis who 

can deal with their   minds    and   bring   back 
Kashmir to the national mainstream. Political 
Soofis can be the sons of the soil of Kashmir.    

Political   Sufis cannot be   the   
representatives    of   the Prim Minister in 

Kashmir.  Politicale Soofis can be   persons    
like    Farooq Abdullah   ana   National    

Conference, Congress   (I)   cadres Political     
Soofis can be the secular and nationalist ele-
ments in Kashmir.    These are      the people 
who can bring back Kashmir to the national    

mainstream. It     is, therefore,  neeessary  and    
imperative that the political process in 

Kashmir must be initiated at the earliest. 

The State Assembly should be revived.. (Time 
Bell)., j understand that under the Kashmir 
Constitution it can be revived. I would not 
mind even if the Home Minister takes over 
the stewardship of Kashmir because the pet-
pie should see that affairs are being conducted 
by a son of the soil. I am not asking only for 
Dr. Farooq Abdullah. You may say that I am 
partisan. Let the Home Minister do it; let him 
deal with his own home State. I would not 
mind. We will give  him support. 

I do not know whether the Prime Minister 
has appointed a Minister for Kashmir 
exclusively as yet. We were given to 
understand that the Minister will be in total 
charge. But, today, we were told that he will 
be only coordinator. I wonder if the Prime 
Minister is really keen, genuinely keen, to 
deal with a crisis of such a magnitude in 
Kashmir. We are committed to co-operate. 
But as to the person chosen for Kashmir 
affairs as Minister we wish him good luck and 
success. There are of course- circumstances, 
which may reduce the effectiveness of the 
Minister concerned in Kashmir. I do not want 
to say those things in the House. But, if the 
Prime Minister so desires, i would like to 
speak in confidence to them. 

Lastly, Madam, i happen to belong to 
Kashmir. I was born in Kashmir. Many people 
are leaving Kashmir now. It is not only the 
Kashmiri Hindus, but it is also the nationalist 
Muslims, who are leaving Kashmir. We must 
not allow any Indian to be a refugee in India. 
It is essential that effective and immediate 
steps are taken t0 creat condition so that the 
people who have left the Valley, numbering 
about seventy thousand or eighty thousand, 
return to their homes in Kashmir Valley at the 
earliest. 

Let me say that a Government that hesitates 
or fumbles or a Government that has no  
perception, cannot govern at all. A 
Government must govern. Let me tell the 
Government and the 
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Prime Minister that either they should govern 
or they should go there is no other way. 

THE DEPUTY CHAIRMAN: Now, Prof. 
Lakshmanna. 

PROF. C. LAKSHMANNA: Madam, when 
we look at the whole problem of Kashmir> we 
have to look at it very dispanssionately. What 
are the lessons which we have to learn from 
the experience of Kashmir? This is the 
fundamental question now. 

Madam, Kashmir was, and I hope, 
continues to be, the symbol of secular 
ism of this country.   Kashmir mirrored 
the aspirations of the entire nation, of 
all the people of this country.    This 
is not just .rhetoric.    What happened 
in 1948?    In 1948, when one the UN 
Team was there and when subsequen 
tly they were drawing the Line      of 
Actual Control, there were two villages 
which had to      decide whether they 
would take to this side or that side. 
Which were those      villages?    These 
villages    were     Tawak     and Hilchi. 
Pakistan has been harping on the plea 
that there  has to be    plebiscite and 
Pakistan     has been harping on    the 
theme that there has been a referen 
dum.   But  Pakistan   forgets, and 
those who are     now taking like this 
forget the whole thing, that there has 
been  a     referendum  that  there  has 
been  a  plebiscite.    They forget    the 
fact that      there has     been a mini- 
referendum.    In     these two villages, 
under the     auspices of the UN itself, 
there was a mini-referendum. People 
should know about it and I say this 
with authority that this is a fact.    In 
one of these twD villages, hundred per 
per cent of the people opted for India 
and, in the other village, there were 
only three people who were not opting 
for India.   This is the case of Kashmir. 
Not only that.    Subsequently in 1948, 
in the plebiscite then, what happened 
in Baramulla?    In     Baramulla when 
these intruders in the name of tribal 
people invaded, there was one gentle 
man, Maqbool Shervani, and this Maq- 
bool Shervani who is from Baramulla 
and who is a secular Muslim of Kash- 

mir, gathered all the National Confer 
ence volunteers and they obstructed 
these intruders until Brig. Osman 
arrived there and when Brig. Osman 
arrived there, he was able to drive 
them back and subsequently he went 
to Srinagar and we know the rest of 
the story. That was Kashmir. That 
was the way in which Kashmiris, the 
socalled Kashmiri Muslims, stood for 
a secular lndia. That was triumph for 
secularism all over the country, all 
over the world. The same Kashmiris 
in the year 1965, in the year 1971, were 
the ones who  caught hold of those 
infiltrators from Pakistan and dealt 
with them. And if that Kashmir—if 
what the reports have stated is correct 
—today turns against India, we have to 
look into the causes, we have to 
look into the reasons, we have to look 
we        have        to      look into 
the history, and then try to book the culprits, 
those who have been responsible  for the state 
of  affairs that  is obtaining   today  and  they  
should  be squarely dealt with.   But it is 
unfortunate that for this the entire blame, a 
larger share of the blame, has to go to  those  
who were  in  power,  those who were in 
power at the Centre, to those wh0 were in 
power in Kashmir, for a long time.   And in 
this respect I do not absolve      even the 
National Conference of its share for the 
present state of  affairs because in the year 
1983 when there were elections and when Dr. 
Farooq Abdullah became the Chief Minister of     
that State     and subsequently when he was 
dismissed, what was the resentment     shown 
by    the people of the Valley, by the people of 
Kashmir   against  such  undemocratic, ruthlss, 
act?       We had     occasion to revolt against 
that, to fight it in this very House because we 
stood for democratic values and we continue 
to stand for  those   democratic   values  
because they  were the forerunner to what was 
to happen in our State.    In our own State 
when it happened, we stood like one  man and 
we taught a lesson to this very Congress which 
is now saying all sorts      of things.        
During that period the     same     Farooq 
Abdullah, wherever he went, whether he was 
in 
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[Prof, c, Lakshmanna] power  or out  of 
power, he received welcome. Ultimately when 
he came l.o power, what was the position? 
Therefore, j would request our National 
Conference friends to understand what the 
reason is for the srosion of that great affection 
which was shown by the people of Kashmir for 
Dr. Farooq Abdullah and the National 
Conference. And if they think about it they  
wil know that their association with the 
unprincipled, undemocratic, stands that were 
taken continuously by the Congress and their 
siding with them alone has been responsible 
for it. Therefore, if there is an unsavoury, 
unsatisfactory, and very grim and grave 
situation in Jammu and Kashmir, instead of 
realising who has been responsible, if the very 
senior Member—the very senior Member as he 
claims to be—tries to put the blame for the 
13th December and subsequent events on the 
National Front, I think history will not 
condone them, the people of this country 
cannot condone them, however great that 
incident may be—I d0 not want tO go into the 
details of what happened on 13th December, 
1989. That has been stated by several friends. 
But ;f one day could alter the people who had 
been so affectionate towards India, I think it is 
something which has to be looked into very 
seriously. But there is evidence as to what was 
happening previous to that while vhoreef 
Farooq Abdullah's National Conference Gov-
ernment was in power. And what happened 
even earlier than that? Therefore, Madam, it 
does not behove well on the part of the 
Congress Party today t0 talk today that the 
Government which is in power today is weak-
ened, that it has no power, that it is the signal 
given to foreigners, especially to Pakistan. 
That does not hold water. Therefore, we have 
to make it very clear to the entire world today 
th/at whatever happens in Kashmir, which is 
an integral part of India, no force whatsoever 
can take it away from us, no  force can strike a 
blow to the nation's integrity and unity of the 
country. Therefore, what is the lesson which 
has t0 be taught?    That parti- 

cular lesson has been conveyed, conveyed 
very effectively, Madam, this is the first 
time—r want to make it very clear to the party 
in Opposition today —that many countries 
which stand by religion, on which Pakistan 
wants to make a plan, have come out in 
support of India. Excepting for two countries, 
there has been no other country which has 
come out in support of Pakistan today. 
Therefore, if that type of state of affairs, if 
that situation prevails today, if it has come to 
stay today, who has to take credit? It is not the 
Congress. With all the professions, where the 
Congress was in power, this was not the state 
of affairs whenever there have been problems 
raised by Pakistan against India vis-a-vis 
Jammu and Kashmir. It was not the case. But 
today with all the vehemence at my control, 
with all the strength at my control I can say 
that for the first time even the so called 
Muslim countries have come to realise that 
what has been stated by India is correct, what 
has been stated by Indiia is genuine, what has 
been stated by India is just, and lndia is only 
reflect ing the aspirations of the people. 

Even on the talk of repression what is 
repression? We must have a definition of 
'repression.' Repression has to be understood in 
the context in which it has to be understood. 
Madam when a certain amount of freedom was 
given, where there was no fetter as to what has 
to be demonstrated by the people and if people 
in thousands (Time Bell rings,), If thousands and 
lakhs marched, some of them armed and if they 
attacked the military per sonnel who are there 
only to safeguard the borders of this country, the 
inte grity and unity of thisl country, and i:l the 
military personnel or the adminis tration there 
had kept quiet, thes< would have been the first 
persons to say  that this Government is not 
having the power, it is not able to show its teeth, 
it is yielding, it is coming down, so on and so 
forth. But on the other'hand if that efforts was 
mada 1 and if in the process there were cer-Jain 
deaths, etc , they do not have 
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right to say that there has been unleashing of 
repression in Jammu and 1 Kashmir or in the 
Kashmir Valley today. Therefore, when we are 
looking at the problem, we have to look at it 
with all the dispassionate attitude which is 
required. 

Madam,  not  only  that.   Today  Kashmir 
reflects the    entire   ethos    for which    this    
country    stands.      This country stands for    
equality of religions, equality of sexes, equality 
of all things.    This message has to be told to    
everybody.    This    is a    country which has the 
second largest Muslim population in the world, 
next only to Indonesia.      Therefore, it is not 
just a question of forty lakhs or fifty lakhs or 
sixty lakhs of Muslims. Even    if all of them are    
agitating, I do    not agree with    that.      My   
information which is fairly based is that at     
least 30 to 35 per cent even today are silent 
spectators.    We have to make     them speak.    
We have to strengthen them. That is a different 
matter. Therefore, we cannot take any step either 
in Kashmir  or  anywhere which   will  jeo-
pardise the values for which we have been 
standing in this country.     And, therefore, in the 
name of a large section of population which is 
living   in this country, with whom we want   to 
have cordial relations—we want      to foster 
cordial relations among all sections of people—I 
ask a simple question. 

PROF. C. LAKSHMANNA: Is there an 
alternative but to maintain it? This is exactly 
what I don't understand. On the one hand, my 
friends in the opposition say that we will have 
to be firm, we have to show our teeth, we 
have to show our strength and so on and so 
forth. At the same time, they say that we have 
to be soft. I do understand that we have to be 
humane, we have to be considerate and we 
have to give them all opportunities. I will say 
that among •ther things one of the reasons 
why the Kashmir valley is todav boiling with 
anger is because we have neglected its 
development during the last 42 years. Who is 
responsible for that?    What happened?    
Why    is    it 

that a man in the street or in th evillage is 
unhappy? I have spent a considerable time 
there."   If there is any language in which one  
dose  not speak even ten  sentences, it is 
Kashmiri.    I have a personal relationship with 
Kashmir.    1 do not want to go into it. I have 
gone there a number of times. But when I see 
the lack of development in that area which is 
supposed to be a privileged area, I think     the 
people are justified in getting   angry with us.    
Therefore, we have to     do something to 
provide the   fruits     of development    not to  
the top 5 or 10 per cent, but to the bottom 
people. If that happens) then there  will be a 
change in the situation and they will stand by us 
as they stood in 1948,   as they stood in 1965 
and as they stood in 1971. Apart from that, 
what    did We do over a period of time?       
The . Kashmiris are in search of an identity of 
their own as all the other parts of India are in 
search of   an identity of their own.    It is not in 
conflict with the national identity.    Their 
identity is Kashmiri   identity   and   Kashmiri 
identity would have been strengthened had we 
given enough    encouragement to Kashmiris to 
develop     their language.   Kashmir would 
have    had Kashmiri as its language. If 
Kashmiri language had been developed and   if 
they  would  have been able  to have an identity 
of the    type of identities that  are being 
developed all      over the country, then they 
would    have been fighting for the unified India 
as much as wfe are doing.    What lesson do we 
draw from it?    What signals does it give?    
What    should be   our approach towards the 
Kashmiri language?   Kashmir does not have 
Kashmiri as the language of the     people The 
Kashmiri language has not    beer developed to 
the    extent    it    should have been developed.    
Kashmiri culture has not been allowed to 
develop. A time has come when we havt     tc 
work for the identity of the    Kashmiris  as  
Kashmiris.     If  there       has been a continuous 
sliding down of the situation in Kashmir for the 
last    4! years, it cannot be changed overnight 
One handred days are not sufficient 
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It has to be mach more than that. It has to be 
through a national consensus. That is 
precisely what the National Front 
Government is doing today. For the first time 
in the history of this country, especially with 
regard to Kashmir, it has been able to create a 
national consensus. It has been able to gather 
all the parties together. One leader or one 
party may do this or that. That does not mat-
ter. This consensus has been arrived at as a 
result of the parleys that look place among all 
the national parties including the National 
Conference. (Time bell) I am concluding. 
They suggest that one of the ways in which 
the problems of Kashmir can be solved and 
Kashmir can be brought back into the 
mainstream of life is to look after their 
interest. That can be done particularly if there 
is a Minister to took after it. Madam, I want 
to make this point very clear. The appoint-
ment of a Minister in charge of Jammu and 
Kashmir Affairs is not the outcome of its own 
volition but as a result of the discussion 
which had been taking place in the all-party 
meets. Now we are raising the question 
whether he is above or below or something is 
subtracted or added. That is not the question. 
What is important is whether this Ministry, 
while it is functioning, will be able to attend 
to..,. 

- 

SHRI MAKHAN LAL FOTEDAR: Just, 
on a point of information. He says that 
perhaps it has emanated from there. Let me 
say this that, as I am told the Government had 
no perception as to what is to be done and 
they wanted to know from everybody 
whether the appointment of a separate 
Minister will solve the problem. Let me tell 
the hon. Member that in the past up to 1956, 
we had a Secretary Kashmir Affairs who was 
under the Home Minister and who was 
directly looking into it. What the Minister is 
going to do now was at that time being done 
by the Secre- 

tary, Kashmir Affairs. He used to do that. So, 
this is not a new.thing because the 
Government had no knowledge or the 
perception.. (Interruptions) 

PROF. C. LAKSHMANNA: Ma 
dam, the senior Member has, brought 
out very interesting and important 
information that the experiment 
which is being conducted was done 
even earlier at the Secretarial level. 
My only point is this: What has made 
that practice to be discontinued? And 
if that practice is revived at a higher 
stage—if the Government wanted to 
know what the perception of every 
body is—it is not for lack of percep 
tion on the part of the Government. 
Who said it? Let them look into the 
manifestoes, let them look into the 
various pronouncements made by the 
constituents of what is now 
the National Front. There 
is   no      problem about it. 
There had been perceptions. In an all-party 
meet, the perceptions emerge from each. They 
get fused, and ultimately something emerges. 
And one such factor which has emerged was 
that there has to be a Ministry which has to 
look after the interests of Kashmir. Therefore, 
I would like the whole House to look at the 
performance of the Minister in charge of 
Jammu and Kashmir Affairs, whether he is 
able to coordinate the activities, whether he is 
able to do anything for the development of 
Kashmir so  that the Kashmiris who are now 
to some extent astray can be brought back to 
the mainstream or not. Instead of that, let us 
not go into why Mr. Mufti Mohammad 
Sayeed is not in full charge of it or why Mr. 
George Fernandes is not in full charge of it or 
why the two of them 'are not sitting together 
or why one is sitting above the other. I think, 
this type of thing will not lead us anywhere. 
Therefore, I urge upon, more particularly, the 
Opposition to kindly look at the problem in 
that nerspective in which it has been put by 
the new Government for the first time. In 
some matters we have to rsise above the party 
politics. in some matters we   have to have 
con- 
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sensus, in some matters we have to make a 
united effort so that not merely the people 
of Kashmir but the entire. 

SHRI MAKHAN LAL FOTEDAR: 
Madam, just on a point of information. .. 

THE DEPUTY CHAIRMAN: Don't 
interrupt. 

SHRI MAKHAN LAL FOTEDAR: Just 
for information... 

THE DEPUTY CHAIRMAN: No, no. I 
would not permit. Please take your seat. 

Now, you also sit down. Your time is 
over. 

PROF. C. LAKSHMANNA: I am 
concluding. Therefore, not merely the people 
of Kashmir but the entire world will know 
that here is one India which is standing for 
secularism, one India which is standing for 
democracy, one India which is standing for 
development, one India where there is 
consensus where there is opportunity for 
consensus, where we can show consensus in 
the development of the entire part.   Thank 
you. 

THE DEPUTY CHAIRMAN: Before I 
call the next speaker, I would like to 
introduce Dr. G. Vijaya Mohan Reddy as a 
new Vice-Chairman on our panel. While I 
welcome him over here, I request the hon. 
Members to behave in a manner of dignity It 
is all right some members misbehave with 
the Chair. But I take it in the spirit of it 
because I do not mind it. I think, I like the 
job- He is a new Vice-Chairman.    Please 
behave with 
him. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE; Before you go, Madam, I 
think, we will have to revise the timing. 
Otherwise this will not be a fruitful and 
complete debate. 

THE DEPUTY CHAIRMAN: Un-
fortunately, when the Members start 
speaking, they do not realise that they are 
exceedng their Party's time. The Party's time 
is not decided by the Chair. It is decided by 
the House in the Business Advisory 
Committee. However important the matter is, 
any 

Member who is speaking from this 
side or that side is an important 
person of this House and a partici 
pant in this debate. It does not mean 
that those who are listed as number 
one or two or three should take the 
entire time of the Party. It is for the 
party to decide whether they are 
going to ask... {Interruptions) Please 
do not       interrupt.,        so,        if 
there is going        to be 
a full discussion, the House should decide to 
the time for it because until and unless we 
have taken a decision on the time, I cannot 
allow everybody to speak for one hour or 
two hours. There should be some procedure 
in the House. We cannot just do like this. 
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SHRl M. M. JACOB (Kerala): Madam, my 
humble submission is this that in the 
Business Advisory Committee we have 
agreed to allot the full day for the discussion 
on Kashmir. We requested for the full day 
discussion on Kashmir and the Government 
was also kind enough to accept our request 
and that is why we even agreed this morning 
to suspend the Question Hour. Now, the strict 
interpretation of the Secretariat, that four 
hours is a day, should not apply in this 
particular context. So, I request that a whole 
day may be allowed for a discussion on 
Kashmir. 

THE DEPUTY      CHAIRMAN: 
Agreed,      a      whole      day, but 
till      what time? Then    the 
time can be allocated. Otherwise. some other 
Members will not get any time. You may 
define how many hours. You want to sit till 
midnight, fine. Then you decide that way. 
You cannot say, one day, four hours, two 
hours.    You have to decide. 

SHRI M. M. JACOB:  Till 8 p.m. 
THE DEPUTY CHAIRMAN: If the House 

agrees till 8 p.m., it is 8 p.m.- 
[The Vice-Chairman, (Dr. G. Vijaya 

Mohan Reddy) in the Chair.] 
SHRl MURLIDHAR CHANDRAKANT 

BHANDARE; We all welcome you, Sir. 
Now, you are the harbinger of good news that 
all Members will get more time. 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): Yes. ab-
solutely. 

SHRI PAWAN KUMAR BANSAL: Sir, I 
offer you my best wishes in conducting the  
affairs of this House. 

Sir, the crisis in Kashmir is influenced by 
two factors, external and internal. Pakistan 
has never reconciled to the accession of 
Kasmhir to India and has spared no effort to 
rake up the issue at any possible forum. 
Shattering setbacks in conflicts of its own 
choice and making' have instilled no sobriety 
in the leadership of Pakistan.      Instead 
domes- 

tic compulsions nave impelled tnem to 
unceasingly harp on the issue though without 
any tangible result, because of the unique 
position that our country enjoys in 
international arena. Our state of defence 
preparedness seems to have infused enough 
strength in our Prime Minister, SHri 
Vishwanath Pratap Singh to declare time and 
over again that India would give a fitting 
reply to any misadventure on the part of 
Pakistan. Mr. Kamal Morarka also repeated 
the bravado of the Prime Minister. 

But today what really causes concern -to 
us, Sir, is the situation that prevails in the 
country, that prevails in the State of Jammu 
and Kashmir. Today the situation in the State 
of Jammu and Kashmir has acquired > 
dreadful dimension, a dimension that was not 
known of or perceived ever before. Mr. 
Kamal Moiarta tried to reason out by referring 
to the various incidents of anti-national acti-
vities that took place during Farooq 
Abdullah's Government. Sir, secessionists 
have been on the prowl for quite some time. 
But as I said, the situation was never as grave 
as prevails today. 

4  P.M. 

If you were to  go into  the genesis  
of the situation, very briefly 13th 
December, 1989, is one date which 
stares mockingly at us. 

This date, 13th December, 1989 can, in fact be 
referred to as the watershed in the current 
history of  the State. That was the day when 
the militants, when the anti-national forces, in 
the Kashmir Valley, established their 
supremacy over the Government of India by 
securing the release of five hardcore terrorists 
in exchange for the Kidnapped daughter of the 
Home Minister. That day, the might of the 
Union Government capitulated before the 
whims and will of the terrorists. It has em-
boldened them, beyond their own imagination, 
with the result that they have accelerated their 
activities. Now, the Government at the Centre, 
instead of encouraging the duly-efec"t'ed Gov-
ernment there to mobilise the natio- 
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nalist forces to meet the situation politically, 
got panicky and embarked upon a course 
which has proved, and will prove, to be 
perilous for the country. 

The then Governor, a distinguished ex-
soldier who had earlier led our Army with 
distinction, was asked to quit 
unceremoniously in favour 6f the present 
incumbent, completely ignoring the views of 
the Chief Minister, Dr. Farooq Abdullah. In 
fact the new Governor was thrust on him 
knowing very well that the two did not pull 
along well. This was done to provoke Dr. 
Farooq Abdullah to resign. He paid the price 
stoically. He paid the price fof not agreeing to 
align himself with the motley groups that 
constitute the Government today. He declined 
to align himself with the Janata Dal which 
was then rambunctious and euphoric over its 
victory of sorts in the formation of a 
Government by it with the help of a 
f^evoutely communalist party. Foreseeing the 
disastrous consequences of depriving an 
elected Government @f its legitimate right to 
run the affairs of the State, the Communist 
Parties, the Congress (I) and certain saner 
elements within the Janata Dal advocated the 
quick return to a popular Government. But 
their efforts were stymied by the preemptive 
action of the Governor in dissolving the As-
sembly and promulgating Governor's rule. 

Sir, it saddens me to hear from the Prime 
Minister and the Home~Minis-ter that the 
action was taten by the Governor without 
their knowledge. 1 want to believe them. But 
it sounds astoundingly incredulous that a 
decision of far-reaching consequences 
concerning a strategic border-State like 
Jammu and Kashmir could be taken by the 
Governor without consulting the leaders at 
the Centre. If that is really so, I am sorry for 
the fragile authority that the Government at 
the Centre commands today. Now, what is the 
perception"of the Governor about  the 
situation as      it 

prevails in the State today? Mr. 
Shiv Shanker quoted the Governor saying that 
the situation is so bad that no one can retrieve 
it in the near future. He dissolved the 
Assembly because in his opinion it could not 
even pretend to be of a representative 
character. Our friends on the other side concur 
with this view. Whether such irresponsible 
talk provides enough grist to the propaganda 
mill of Pakistan is none of their concern it 
seems. 

And how does he propose to deal 
with the situation? He says, as it is 
also given in the statement of the 
hon. Home Minister today, that be 
will restructure the entire administra 
tion that will then restore a semb- 
lanch of law and order before the 
identifies a new political leadership to take 
over. Sir, this may sound to be impressive, all 
right, but this is fraught with serious 
consequences. A ground reality in Kashmir 
today is that there is alienation amongst the 
people. They have to be won over not with the 
gun but with compassion and understanding. 
This applies to the administration even more. 
Any talk of restructuring or revamping the 
administration is bound to prove counter-
productive. We, today, cannot, afford to 
alienate the entire administration and no 
attempt whatever should be made to replace 
the administration with the personnel from 
outside. That will only push the situation to a 
point of no return and take the nation to the 
brink of disintegration. Instead, grievances of 
local administration, grievances of the people 
have to be redressed and their confidence won 
over to prepare them to fight the terrorists and 
secessionists, stalking the State. 

Mr. Morarka referred to the violence in 
Punjab. Let us take the example of Punjab. it 
is not that we had no problem with the admi-
nistration at that time, but we did not debunk 
it. Instead, we created confidence in each 
officer and the result was  that many  many of 
the 
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[Shri Pawan Kumar Bansal] officers have 
laid down their lives, have lost members of 
their families to protect the unity and integrity 
of the county. If you embark upon a disastrous 
course like trying to do away with the entire 
administration, I wonder what real perception 
the Centre has.Preception         Is a term, I 
would like to tell Professor Lakshmanna, 
which cannot be really viewed in abstract 
form. When we say that the Government lacks 
perception, we do not say that they just do not 
think that Kashmir exists in this country, what 
we really say is that the Central Government 
today lacks vision and is not coming up to the 
duty that is expected of any Government 
worth its salt, of protecting the unity and 
integrity of the country. 

(Time        Bell       rights) Sir, 
with the extension of time up to 8.00 P.M. I 
thought I would get some more  time    Just  
five  minutes more. 

Sir, I feel that the thrust of the • 
Governmental force has been applied at the 
wrong point in Kashmir Valley. Instead of the 
terrorists and perpetrators of crime against the 
country, it is the ordinary people who face the 
wrath of the Governor's invincible power. It is 
the common man who suffers from month-long 
curfew. It is he who suffers on the snapping of 
communication links with rest of the country, 
he suffers when he finds that the banks and 
post offices are closed, when he finds that 
essential drugs are not available ln the Valley. 
This is how the Governor has gone about after 
dissolving the Assembly. Let the hon. Home 
Minister or the Minister for Kashmir Affairs 
say whether the Central Government shares the 
perception of the Governor there. 
Unfortunately, as I just said, the Central 
Government has yet to come to grips with the 
situation. I appreciate the holding of an all-
party meeting. But what does the Government 
do after that? What action does the Government 
take? Does the Government want  us to believe 
that 

designating one of the Cabinet Ministers as 
the Minister [for J&K Affairs is the action 
plan that the country   is  looking  for? 

Sir, because of constraint of time, I do not 
want to get into controversy regarding 
twoMinisters who are now looking after 
Kashmir. But I must take this opportunity t0 
say that this action of the Government shows 
its conflusjed mti/nd). A jfeeling emerged at 
the all-party meeting that the grave situation 
in Kashmir warranted special action and it 
was perhaps in response to  that 
"consensus"—to use Prof. Lakshmanna's 
word—that a decision was taken that the 
affairs of Kashmir should be dealt with by one 
Minister iexc^usively. For certain political 
reasons and internal' Compulsions, the Prime 
Minister has to retrace his steps. Today he 
tells us that the Cabinet rank Minister who has 
been designated specifically as Minister for 
J&K Affairs will be looking after the 
development work. Then what is the local 
government there for? 

Sir, i wish the Government at the Centre 
rises to the occasion, appreciates the gravity 
of the situation and takes bold steps. Sir, why 
do I use the word "bold"? It is none of our 
allegations that the Janata Dal or the National 
Front stands for abrogation of Art. 370. Our 
grouse is that they are compromising On this 
issue today surviving on the support of a party 
which believes in abrogation of Art. 370. This 
hyprocrisy, these double standards must go. It 
is precisely because of the demand for 
abrogation of Art. 370, as it was put very elo-
quently by Shri Shiv Shanker, that there is this 
renewed feeling of alienation amongst the 
people. As I said, it is not that the 
secessionists were not at work there in the 
State earlier. But the strength, the mobility 
which they have acquired today was never 
witnessed before and it is because today they 
feel that the Government at the Centre is not 
in a position to deliver the 'goods to them,  
because   they feel   that       the 
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Government at the Centre today has to pander 
to the whims, to the dictates of a party which 
I have no hesitation in calling as a devoutly 
fundamentalist party. It is because of this 
reaction that the people there have risen. 

I bow to the secularism, the feeling of 
nationalism, the feeling of oneness with the 
rest of the country that the people of Kashmir 
have shown over the years. As it was said on 
many occasions earlier, the events in Kashmir 
cannot be isolated from other events in the 
country. If the people of Kashmir feel that 
secularism is under threat in the country, they 
would react the way they have reacted. It is 
because of this that I humbly wish t0 submit 
that only expressing a pious desire 'by all of 
us for the welfare of Kashmir, for the ultimate 
good of the country, is just not enough.  (Time 
bell rings). 

So, Sir; I would take this opportu 
nity to appeal to the Government 
and more than the Government to 
the constituents of the National Front 
to take it as a national issue. And 
as a national issue, it warrants a 
national endeavour. We can prepare 
ourselves for that national endeavour 
not by blaming the Government of 
yesteryears, not by blaming Dr. 
Farooq Abdullah for (aligning with 
the Congress, not by blaming the 
Congress for not coming to the 
rescue of Dr. Farooq Abdullah at the 
time when there were certain mem 
bers breaking away from him and 
reducing him to a minority. 
What we have to do today, is to face 
the reality o'f the situation in Kash 
mir, pool our efforts and then work 
out a national agenda to solve the 
Kashmir problem. Given that wil 
lingness by the leaders of the Na 
tional Front, instead of the arrogance 
which they exebit. I am sure we 
will succeed.    Thank you. 

SHRl T. R. BALU (Tamil Nadu): 
Arrogance you  exhibit. 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): Shri Sukomal 
Sen. 

SHRI SUKOMAL SEN (West Ben-gall) : 
Sir, I am the only speaker from my party and 
I hope I will get reasonable time. 

Sir, yesterday the Pakistani Prime Minister 
while visiting the Pakistan Occupied 
Kashmir—the so-called Azad Kashmir—
addressed a joint session of the so-called 
Assembly and Council there and declared her 
willingness to help the so-called freedom 
fighters in Kashmir. Not only that. She also 
announced that a "Kashmir Fund" would be 
opened and as Pakistan's donation she would 
donate 12 crores of Pakistani rupees to that 
fund to help and aid the freedom fighters in 
Kashmir. So, it is a very serious development 
and it is in this background that ,we are 
debating the Kashmir issue in this House 
today. 

Sir, within this short time it . is very 
difficult to deal with the past, but in order to 
understand the present, situation it is also 
necessary to make a realistic and objective 
evaluation of the past. I was very keenly 
listening to the speeches Ifrom the Opposition 
Benches—I heard most of the speakers—and 
they wanted to say that this problem is the 
creation of the 100-odd days of rule of the 
National Front. Sir, even if we wish, we 
cannot just wipe out the facts of history. The 
hard facts of history are there and we cannot 
simply write them off. Now it is a very 
saddening experience ifor us that all this is 
happening in Kashmir where, more than 90 
per cent of the population being Muslim, they 
fought against communalism and 
fundamentalism, fought for communal 
brotherhood and communal harmony fought 
for Kashmir's integration with India and 
against invaders from Pakistan, fought in war 
and shed their blood. In the earlier days they 
fought against the Dogra Raj. Such having 
been   the  unique      history  of      the 
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[Shri Sukomal Sen] Kashmiri people with 
their patriotism nationalism and. secularism, 
now it is very saddening to find that the same 
Kashmir is burning and an overwhelming 
population of the State are demanding either 
for a free Kashmir or for joining Pakistan. 
Most of them want to secede from India. 
This is the hard reality. 

Why has this happened? Is it a creation of 
the 100-odd days of the National Front's rule 
Even if you refuse to go back to the earlier 
period, ev-an if you dilute the history of the 
last two years, what was happening in 
Kashmir in the last two years when the 
National Front was not in power, when the 
Governor's rule was not there? What 
happened in Kashmir? 

During the last two years, Kashmir has  
been witnessing a series of terrorist activities. 
The terrorists regrouped themselves in 
various parts of the Valley, got arms and 
ammunition from across the border, got train 
ing there, came down there and tried to play 
havoc with the lives of the people in the' 
Valley. They fought against the Government 
and fought against any symbol identified with 
India. That is what they have been doing 
during the last two years. Evfen during the 
test match when the Pakistani flag was 
hoisted at that time the National Front was 
not in power. When they organized strikes 
when Maqbool Butt was hanged, at that time 
the National Front was not in power nor was 
Mr. Jag Mohan there as ruling Governor. At 
that time R semblance of democratic rule was 
there. The Congress Party was in power in 
Delhi. Tn 1978 and 1987-88 a number of 
incidents have taken place  and the terrorists 
have tried to show their face, their bold face. 
They have tried to assert. They have tried to 
refuse to obey the authority of the 
Goveinment. That is what they have done for 
the last two years in Kashmir. Sir. if we now 
:ount the heads) we will find that in 

1989 itself not less than 40 people to Kashmir 
died because of police firing. That as not 
after December 13. but before that. Why had 
th-police to fire when Dr. Farooq Abdullah's 
National Confer-ence-cum-Con-gress 
Government was ruling in Kashmir? It was 
because there was not violence. To quell the 
violent mob, to fight terrorism the police had 
to fire. And 40 lives were lost in 1989 itself. 
Can Mr. Fotedar and Mr. Shiv Shanker deny 
that and say that it did not happen before but 
that it only happened after December 13? If 
somebody wants to wipe out history, he 
cannot do it. (Interruptions) . 

SHRI MAKHAN LAL FOTEDAR: Sir,  
he has mentioned my name. 

THE VICE-CHAIRMAN (DR. G. VIJAY 
MOHAN REDDY): Mr. Sukomal Sen you 
continue. (Interruptions) 

SHRI DIPEN GHOSH; Why had Mr. 
Fotedar to flee to Uttar Pradesh to come to 
Rajya Sabha? 

SHRI MAKHAN LAL FOTEDAR; I did 
go to Uttar Pradesh. I am there for the last 
over a decade. 

SHRI SUKOMAL SEN; Arms and 
ammunitions were recovered by the police in 
Kashmir before December 13 when Farooq 
Abdullah was in power.     (Interruptions). 

Sir, I had an opportunity to visit Kashmir 
last year also. Twice or thrice I visited 
Kashmir, Srinagar, different parts of the 
State. When Dr. Farooq Abdullah was 
sharing power with the Congress I found how 
the terrorists were holding the State 
Government to ransom. I asked common 
people, "What is happening?" The common 
people, the Muslim population said, "There is 
no law and order. Why? The Government is 
unwilling to control the mob. The 
Government is unwilling to impose itself 
upon the people.    That is why 
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*he things are happening like that." Even the 
common people spoke against Dr. Farooq 
Abdullah, about his inability to control the 
situation. This is what happened in Kashmir 
last year and in 1987 and 1988 also. So, Sir, 
this has not happened during these 100 days 
of the National Front rule or after Mr. 
Jagmohan's appointment. It is all bunkum, all 
humbug.   It is sheer denial of histo y. 

Sir, about the Pakistan's demand of 
plebiscite, Ms. Benazir Bhutto has 
said that India should abide by its 
commitment to plebiscite. The ques 
tion of plebiscite is not there, the 
question of plebiscite is totally dead 
now. When the question was raised 
in 1948 there was a different situa 
tion. After that much water has 
flowed under the bridge. The situa 
tion has changed. Pt. Nehru, when 
he was the Prime Minister of India in 
1954, in both the Houses of Parlia 
ment categorically stated that in the 
changed situation the question of 
plebiscite did not hold good any 
more. When Pakistan tried to inter 
nationalize the issue, when it took it 
to the Security Council and tried to 
get support from the U.S. and the 
British in 1957, the British Govern 
ment and the American Government 
brought a resolution so that India 
could     be     compelled     to hold 
plebiscite. At that time that resolution was 
vetoed by the Soviet Union. I just want to 
quote a few words from what the Soviet 
Union said about why the Soviet Union was 
vetoing the resolution in the Security 
Council. Vetoing the resolution in the   
Security  Council,     the     Soviet 
Union said, 

"Soviet Union's view and its basic 
premise is that the Kashmir question has in 
actual fact already been settled in essence 
by the people of Kashmir themselves who 
consider their territory an integral part of 
the Republic of India. Some states 
however do not want to acknowledge the 
great changes which have come about in 
aKshmir in the last three years.    They      
continue    to 

foment artificial hue and cry on the subject 
of so-called Kashrnir question in order to 
force reconsideration of the decision taken 
by the people of Kashmir themselves." 

Then, Sir, they vetoed the Resolution and the 
Resolution was lost. This was the stand taken 
by the Soviet Union at that time while 
America and G.eat Britain tried to force the 
Resolution on India so that India was 
compelled to hold the so-called plebiscite.    
After that also in 1972, after 

the decisive defeat of Pakistan, when j the Prime 
Minister of India, Mrs. Indira Gandhi, and Mr. 
Bhutto met in Simla) in the Simla Agreement 
also Kashmir was particularly mentioned and it 
was categorically stated that whatever problem 
remains on ! Kashmir, those problems would be 
solved through bilateral negotiations and 
through dialogue. Not a single word about 
plebiscite finds a place in the Simla Agreement. 
Now, all of a sudden, they have resurrected the 
word, the idea of plebiscite, and they say 
plebiscite is the only panacea in Kashmir. So, 
our Government is correct in totally rejecting 
the idea of plebiscite and it is very much correct 
when they say there js no question of secession 
of Kashmir from India. It is part and parcel of 
India and the whole country will stand by it to 
see that it remains an integral part. 

THE VICE-CHAIRMAN (DR. G. VIJAY 
MOHAN REDDY): Please conclude. 

SHRI SUKOMAL SEN; I have just  
started. y 

Now, the problem is that the Kashmiri 
people themselves had fought for their own 
accession to lndia. In the Constituent 
Assembly in Kashmir they themselves 
passed a resolution for accession to India. 
Then why has this situation developed? It is 
not that for the last two or thre years that this 
siuation has deve1 n ed the situation is sliding 
down    for 
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SHRI SUKOMAL SEN 

the past several years. We cannot ignore the 
political and economic situation in Kashmir. 
After they decided that their accession with 
lndia is final, what has the Government done 
for the Kashmiri people? What socio-
economic benefits have accrued to them? The 
Kashmiri youth after getting education as 
engineers doctors and technicians do not find 
employment in Kashmir. Neither they gets 
job here, nor elsewhere in the world in 
countries like the Gulf countries. On the 
contrary, our Kashmiri youth, Kashmiri 
Muslims, compare themselves with the youths 
in the so-called Azad Kashmir, ifrom where 
the boys are going to Gulf countries. The 
Pakistan Government is getting jobs for them 
there. Moreover while on the other side the 
Pakistan Government is trying to foment 
trouble and allure them, our Government sat 
idle and did not do its job so that their socio-
economic condition was improved. They 
could also have done so. The Pakistan 
Government took full advantage of it. They 
wanted to show them that they had accepted 
accession with India and that is their fate 
now, that they do not get any job. The Indian 
Government is dealing with them in a step-
motherly way. Besides for the last few years 
fundamentalism is sweeping different parts of 
the world. Be it the Hindu fundamentalism or 
the Sikh fundamentalism or the Muslim 
fundamentalism, it is sweeping the whole 
world. That also had an appeal on the 
Kashmiri people. It was not there earlier, but 
it has now happened. I feel particularly after 
the development of Khomeini type of Islamic 
fundamentalism, that fundamentalism is 
having its appeal on Muslims of many 
countries. In Pakistan, it is very much there. 
That also is influencing the Muslims in Kash-
mir. So, this socio-economic injustice 
combined with religious appeal and then 
direct help from Pakistan with arms and 
ammunition, training and material and. 
financial help and this discriminatory    
attitude of   the 

Government of India, all have channelised 
them into this insurgency and now they have 
taken up arms. They say that they do not 
want to remain with India. Either they will 
remain sovereign, independent or would go 
with Pakistan. Sovereign means existing 
under the umbrella of Pakistan or joining 
Pakistan in a different way.    This has 
happened. 

bMnasn 
Some political forces in our country 

demand that Article 370- should be scrapped. 
They say if that was not there, this situation 
would not have arisen. We would have dealt 
the situation in a better way. In our party we 
have always held that Article 370 has not 
come all of a sudden. It has a background — 
historical and political. Under that 
background Article 370 had come about. We 
cannot just wipe it out, scrap it out. Kashmir 
has a special status because of the special 
situation there and that was the integrating 
factor of Kashmir with the rest of India. Now, 
if article 370 is scrapped, what will happen? It 
is» heartening to note that the Prime Minister 
has said "Article 370 will remain". If it is 
scrapped, what will happen? It means, we will 
be trapped by Pakistan. We will get into the 
trap of Pakistan. Actually Pakistan wants that 
article 370 should be scrapped. If it is 
scrapped, then they will say: "You see how 
they are behaving. Earlier article 370 was 
there. Now it is domination. You are a colony 
of India." They will say like this. So, Sir, we 
stand for article 370. But I would try to 
criticise the present Government in handling 
the Kashmir situation not in a very correct 
way. What have they done a few days back? I 
was very much sure when Farooq Abdullah 
joined with the Congress party and formed the 
Government that it would be a weak 
Government. That Government was incapable 
of handling the Kashmir situation. The 
Congress party and their Government have 
committed a crime. When they dissolved the 
Farooq Abdullah Government in 1984 and 
imposed G.M. Shah as the Chief 
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Minister of Kashmir, during that time, 
Pakistani infiltration hoarding of arms, 
recruiting of terrorists took a full form and 
that period, perhaps, is the worst period in the 
Kashmir's history when G. M. Shah was in 
power. The Congress party and their 
Government did it in the greed of power. The 
Congress party was suffering from an 
insatiable greed of power. They mishandled 
the Punjab situation. They tried to sideline the 
Akali Dal, the moderate Akalis. They tried to 
grab power in Punjab. They tried to make 
them irrelevant. As a result of this, the 
terrorists gained ground in Punjab. New, you 
see what is happening in Punjab? The same 
thing they want tD do in Kashmir. They have 
no proper mass base. Anyhow they wanted to 
grab power. So they blackmailed the National 
Conference. They dissolved the Farooq 
Abdullah Government. They brought in G. M. 
Shah whose antecedents were doubtful. The 
National Conference could not stand up to the 
challenge of the Congress party and their 
Government. That was the death-kneel for 
National Conference. Even the National 
Conference people did not like joining hands 
with the Congress party. As some of us 
understand, the Kashmir people are proud of 
their own heritage. They are proud of their 
own culture. They are proud of the past 
history of the National Conference. But when 
they found that the National Conference 
shared power with the Congress party, to a 
great extent, the Kashmir people got alienated 
from National Conference itself and the rest 
of India. Sir, when Farooq Abdullah joined 
hands with the Congress party and formed the 
Government in Kashmir, they mishandled the 
situation and also mishandled the terrorist 
situation. At that moment, the earlier 
Governor was removed and Jag-mohan was 
appointed. Some Congress leaders have said 
that we forced the Farooq Abdullah 
Government to resign. Sir. we did not force 
the Farook Abdullah Government to resign.    
Farooq Abdullah was  already 

seeking a plea, an alibi to run away, to escape 
because he was unable to handle the 
situation. As sooas soon  the National Front 
Government wittingly or unwittingly 
provided the plea, the alibi Faroq Abodullah 
took advantage of it and with the Congress 
party's advice immediately he ran away 
putting the entire blame on the National 
Front Government and Jag-mohan. 

About Jagmohan, we have also our own 
reservations. Basically he was an Emergency 
man. These people utilised him in what way, 
you know very well. During the Emergency 
what he did in Delhi itself, therefore he did in 
Kashmir itself, you know his antecedents. As 
a Governor, as an administrator, we have our 
own objections to his appointment. We have 
openly voiced our  criticism against the 
National Front Government's handling of 
Kashmir situation, by appointing Jagmohan 
as the Governor and giving a plea to Farooq 
Abdullah to run away. Then, what happened? 
He dissolved the Assembly. That was an 
awfully wrong step taken by Jagmohan. T do  
not know who advised him. Whether he took 
brief from Delhi or without any brief he did 
it, whatever it is, it is awfully wrong and 
harmful. It has done greatest disservice to the 
cause of Kashmir as well as to the rest of 
India. Sir, what do we mean by the dissolu-
tion of Assembly? It means the holling of 
fresh election. Can jagmohan tell us that after 
1977 and 1983 there have been in Kashmir 
free and fair elections? Even in the last elec-
tion, what had happened? One Mem ber 
came unopposed because nobody is there to 
contest and other twc Members for Lok 
Sabha, they stood up but the total polling was 
less thar 1 per cent of the total voters. No-
body dared to cast his vote because terrorists 
are threatening them that they should not cast 
their votes. S election is merely a farce there. 
Tha cannot be the reason for the dissolution 
of the Assembly. Had the Assembly been in 
existence, then    yoi 



431 Discussion on [RAJYA SABHA] J & K situation 432 

could have taken an opportunity to 
form a semblance of a democratic 
forum, a Government in opportune 
time. Now, that opportunity is also 
lost. We cannot hold free election 
in Kashmir in the near future. We 
cannot do it. Terrorists are on the 
rampage. People are afraid. People 
are terrorised. If they do not follow 
the terrorists, they are terrorised. It 
is not possible to hold free and fair 
election in Kashmir in the near future. 
It can be done, I agree, but not in the 
near future. So by dissolving the 
State Assembly, the Governor has 
done a great disservice to the cause 
of Kashmir and to the cause of lndia. 
Now what has to be done? Our 
friends from that side; they criticised 
the Government's action, the appoint 
ment of George Fernandes and all 
these things. I do not want to go into 
it. But it was done on the basis of 
consensus. It was an action plan 
supported by all parties including 
Congress. How much power is shar 
ed by the Home Minister and by Mr. 
Fernandes, that is a different thing. 
The Government as such has consid 
ered it and one Minister has been 
given special charge so that he can 
devote his attention to it. That is the 
sum and substance of it. We should 
extend our fullest support to the Go 
vernment, to the Minister in charge 
and to the Advisory Committee so 
that they can tackle the situation in 
a proper way. That is the main 
thing. .,[ 

Now Sir, Mr. P. Shiv Shanker, has got a 
resolution. It is good. It is beautifully worded. 
Now in some places, it has state, "no sinister 
designs against the unity and territorial 
integrity of India shall be permitted to 
succeed. The nation stands united and 
committed to this goal". I hope this is their 
sincere desire. If they sincerely desire, then 
Congress party in practice also should show 
their sincerity. The need of the hour is to  
mobilise whatever democratic forces secular 
forces are there in Kashmir. Then only this 
situation can be countered. What are the de-
mocratic forces?    We have not taken 

any referendum. We have not counted heads 
how many people are in our favour and how 
many people are aga'nst it. It is very difficult 
to count italso because under the threat of 
terrorists, people who are nationalists, who 
want to remain in India, who want integration 
with India , even they are not in a position to 
raise their heads. Which political party is 
relevant in Jammu and Kashmir? It is mostly 
the National Conference. What Mr. 
Jagmohan has said, we are not concerned 
with it. Jagmohan is not the authority of 
India. We are the elected people. Parliament 
is sovereign.   (Interruption)... 

SHRI V. NARAYANASAMY: Jag-
monan is a representative of the Central 
Government. 

SHRI SUKOMAL SEN: But this Parliament is 
not guided by Jagmohan. So, the National 
Conference, I feel, is still relevant. But I am sorry 
to say that National Conference is feeling highly 
demoralised. I would advise them, I would 
request them, I would implore upon them to 
gather some courage and whatever support they 
have still remaining in Jammu and Kashmiri, 
they should try to mobilise it, consolidate it. They 
should contact the people. Without contact, 
without guidance, without leadership, even the 
National Conference rank and file people who 
want integration with India, they are confounded, 
they are confused and intimidated. So, some bold 
initiative is necessary. About Congress, yes, they 
should also come out if they have any will. But 
past experience does not inspire any ' confidence 
about the Congress party's role. What they are 
doing in Punjab is very well known. It is the 
National Conference which has to come out. I am 
vevy sorry that the Deft is very weak in Kashmir. 
We are there only in some pockets. Even then we 
are trying to do our best. Let the National 
Conference take the lead. All religious forces, 
secular forces, left forces and democratic forces 
should stand behind them,   stand 
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behind the Government, and flghat it out and see 
to it that   Kashmir   re-    j mains in India, 
Kashmir remains part of India, and does not go 
out of it. In Kashmir there are some patriotic re-
ligious forces  also.     They    may not be the 
supporters of the National Conference.   But 
they are not fundamentalists.     We have to 
distinguish between religious forces and 
fundamentalist  forces.   Those   religoaus   
forces which stand for nationalism     should also  
be  harnessed  and  their  support should be 
taken. All the forces which are not in favour of 
Pakistan, but who have a genuine grudge against 
tbe Government of India's handling of   the 
situation or a genuine grudge against the 
dissrimination that is meted out to them, the 
injustice that has been done  to   them,   should  
be mobilised. And hen, Kashmir which once 
fought against Pakistan's invasion and which 
stood for secularism and against fun-
damentalism, should take up that role again.    It 
is high time that Kashmir is restored to the glory    
which   was there thirty years back, twenty years 
back.  That glory should be  restored and the 
fight    should be the    united fight of the 
Kashmiris and the     rest of the Indians.    Sir, 
the present Government's   approach is different 
from that of the earlier Government. In the 
earlier days, when the Congress   was in power, 
there was no national approach, there was no 
effort for a national consensus and there was      
no taking of the opinions of other parties. Now, 
this time, this Government has taken  the  right  
approach.  They  are consulting the different 
political parties on Kashmir; they have formed 
an Advisory  Committee;  and they have 
appointed a particular Minister     for this. This 
is a correct approach taken by the National Front    
Government. And a national consensus can be 
really evolved.   (Interruption). Sir, I am not 
yielding to him. If the fight continues, if the  
Congress party means what the resolution of     
Mr.      Shiv Shanker contains, we should not 
consider Kashmir as a lost cause.    Hope is still 
there.    There is no reason to be totally 
disappointed at this stage. There is still hope and 
that hope, if 

we stand united, can be_2onverted into 
practice. I hope the Government will be able 
to evolve a consensus on this. (Interruptions). 
I also assure that our party is committed to it. 
Thank you. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Mr. Vice-Chairman, at the 
outset, let me extend my felicitations on your 
becoming one of our Vice-Chairmen. And I 
am confident that with your very pleasant 
disposition and patience, you will bring 
distinction to this high office. Let me now go 
to the subject in hand. 

When  I  rise this  afternoon,  Sir,  I 
have a very heavy heart.    In      my 
memory, i do not think I have parti 
cipated in a debate which concerned 
the  nation more    seriously than to 
day's debate on Kashmir.  Kashmiris 
undoubtedly the most beautiful    and 
peaceful part  of our  country.   I re 
member to have gone there way back 
early in 1952 as a student leader and 
had an occasion to address a     public 
meeting. I had an occasion to address 
a public meeting along with the late 
Sheikh Abdullah and the meeting was 
held in  a  women's  college  with    so 
many girl students present there.    I 
then saw that there was  a tremen 
dous up surge of national feelings and 
I therefore,    regret when    I find the 
same ladies, beautiful,   healthy   and 
vibrant, going on    bicycles to    their 
schools and colleges, saying today that 
there should be observance of purda. 
When     we      talk      of      this      issue 
everybody says that we 
must cut across our political differences, there 
must be a national consensus. But in the 
process, we have merely tried to lay the blame 
at others' doors. I think that that process must 
stop because we must look into the problem in 
totality. The process may be necessary for the 
purpose 0I an  introspection by us to find 
out—a little later I am going to point out a 
couple of things—whether we are going in the 
right direction or not. Now the first and 
foremost thing is this: I thought that my dear 
friend, hon. Mr. Morarka, was quite 
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naive—I was quite shocked to listen to his 
statement—when he said     that terrorism is 
not a problem of Pakistan,  but  it  Is our 
problem.   Now  if you have that perception I 
can tell you, Sir, that nothing can happen to 
solve the problem of Kashmir. Today, I want 
to invite the attention of the House which has 
not been pertinently fo'cused on this issue to 
satisfy the entire nation that the root cause of 
all these troubles lies in Pakistan and we will 
have to take adequate and appropriate steps to 
weed out that      root cause from there.   Let 
me deal with the perception of    Pakistan.      
Many Members have referred to what   the 
Prime Minister, Begum Bhutto,    has said 
which has appeared today. She is open and 
clear about Pakistan's   perception.  Between 
November and end of January,  the Pakistan 
Army conducted certain exercises The Army 
exercises  were code-named as  "Berb-e. 
Momin".       There   were   simultaneous 
jNaval exercises by the Pakistan Navy under 
the code name "Sea Spark". The Pakistan Air 
Force conducted an   air exercise under the 
coda name "High Mark".    Following    these    
exercises, there were middling exercises.      
The name chosen for the Army exercises 
"Zerb-e-Momin" is      significant.        It 
means assault or punch of the faithful.      In 
the Naval exercises conducted by the Pakistan 
Navy, the American  Navy  has  participated.       
The exercises have been on a scale hitherto 
never done before by the Pakistan Armed 
Forces.    By these    exercises, they have 
evaluated their     chances and are now ready 
for an offensive-defensive   attack.      These    
exercises have given a big boost to the morale 
and prestige of the Pakistan     Armed Forces, 
at the same   time    arousing great public 
expectations.    This has been accompanied by 
passionate1 articles appearing in the Pakistani 
newspapers. These are all ample proofs of the 
intention of Pakistan. Now Pakistan knows 
very well that by itself it cannot touch us.  
Now what is their strategy?  Firstly, they are 
garnering 

the support of the entire Islamic 
world, the Islami Council  as it 
known. And, they have already pas 
sed resolutions in both the Houses 
and Mrs. Bhutto's remarks are there 
on record, and they ha ye adopted a 
policy of defiance so far as our re 
quests, our appeals, to them not to 
support the terrorists and secession 
ists in Kashmir and Punjab are con 
cerned. They know very well that 
only if there is internal subversion 
they stand to gain an edge over our 
country and, to my mind, their objec 
tive seems to be to create another 
Mukti Bahini in the Valley and av 
enge for the 1971 war. When Shahib- 
zada Yakub Khan came here, I was 
totally shocked to note the way he 
talked and, in this context, I would 
like to quote the "Time" magazine. 
He talked in terms of perils, he talk 
ed in terms of dark clouds and he 
talked in terms of crisis, that could 
lead anywhere. A little later, even 
a small country like Iran, ticked us 

off and I must express my disappoint 
ment at the manner in which our 
Foreign Minister and the Government 
have acted in this matter. A little 
later, of course, amends have been 
made and the Prime Minister has 
made very categorical statements. 
Gen. V.N. Sharma the Chief of the 
Army Staff, has also made various 
statements and I hope that that stiff 
ness will continue. I may tell you, 
we are not an expansionist country; 
we are a peace-loving country; and 
we are the leading light for 
development for all the third 
world developing countries. 
We also know that war means that it will 
affect our development, that it will affect our 
progress and that 't will affect our prosperity. 
We are not an expansionist country at all-
Therefore, even after winning the 1971 war—
I am extremely proud and happy that my hon. 
friend, Gen, Aurora, is here to whom the 
Pakistani forces surrendered in the 1971 
war— we handed back Bangladesh to the 
new nation that was born. But let us make it 
very very clear that though we  are not for 
war,  though 
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we abhor war, though we will try everything 
to.avoid war, if war has to be fought, it will 
not be a short war this time. Please give that 
message, Mr. Home Minister, that it will not 
be a short war, that it will not be a fifteen-day 
war, but it will be a war for which, well those 
who provoke us for fighting that war will 
have to pay very very dearly. 

In this world, after what has happened, 
particularly in the eastern world, intolerance 
to religion has disappeared or is fast 
disappearing. But it is unfortunate that in 
some parts of the world, religious intolerance 
is growing even at the cost of basic human 
rights and I think—this has also been 
mentioned by many M'embers— that it is 
only when economic advancement is less, 
when equality of opportunity is denied, that 
religious fundamentalism overtakes many of 
the other national urges, in a society. At this 
stage, I must say that the Government has 
done well in launching lan effective 
diplomacy, and I shall be failing in my duty 
if, from the floor of this House today, I were 
not to communicate a very high degree of 
appreciation of myself and this House, both to 
the USA and the USSR, for the support which 
they have given to our cause, to us on this 
issue. They know that India is the light-hpusp 
of democracy. If democracy is being restored 
in a major part of the wold where there was 
no hope or chance of democracy looking up, 
it is because people realise that even in a 
developing country like India where there is a 
paucity of shelter, food or clothing, one c&n 
fully enjoy freedom and liberty. It is this 
realisation that has started the movement all 
our. It is not the realisation of the richer 
nations which exploit, it is not the nations full 
of multinationals. It is a nation which las an 
ethos like India which has :aused this stir in 
the whole world and, therefore, everybody 
realised that India will continue to be the 
ighthouse for democracy, for peace md for 
development.   And, therefore, 

I  express my  gratitude  t0  all    the 
nations    who   have    supported us in 
this hour of trial.    I am  quite  sure 
that the Government will continue to 
actively and effectively deal with the 
diplomatic moves in future also. That 
brings   me   to   the (internal/  position. 
Well,  1 have      great regard for Dr. 
Farooq Abdullah.    I have seen   him 
playing golf.    I     have played    golf 
with him.    I have seen him regulat 
ing traffic in the streets of Jammu and 
Kashmir though I did not like it.    I 
have    known      Jagmohan  personaly. 
And  everybody  knows   that    if  Dr. 
Farooq  Abdullah was the  darling of 
the  Kashmir  people,   Jagmohan   also 
won a lot of esteem and affection of 
the Kashmiri people.    I have known 
because I visit Kashmir almost twice 
every year.    This is not a forum nor 
an occasion to decide who is good or 
who  is bad.   The occasion is to find 
out   whether     we       are     proceed 
ing in the right direction.    Now I am 
glad that for the first time everybody 
here  says  and      there  is  a  national 
consensus that it has to be a political 
process. It cannot be only an adminis 
trative process.    And one    knows the 
difference between  a democratic pro. 
(Cess!  and jan   administrative   process. 
My friend, Mr. Morarka, said that we 
musit   act      within   the   Constitution. 
And   nobody  should  forget  that our 
Constitution     is based on  democracy 
rooted in the rule of law.    And I am 
not  attacking the      Government,  let 
me tell you.   I am merely analysing 
to see what should be done in future. 
I   am   totally  disappointed  that   this 
Government has destroyed that demo 
cratic process and today we are at a 
sitagje   where   for      months   together1 

there is  curfew;   even     on      Friday- 
people  cannot   come  and  offer  their 
namaaz. You 'find that a stage    has 
reached—only the  day before yester 
day somebody told me he was asked in 
Srinagar "What is the time?'' And he 
gave the Indian     time     and he was 
slapped.   "No, no, we are half an hour 
behind".    I don't have        to 
multiply these things. I am told and I do not 
know  whether it  is   true,  in  the  presence  
of     the 
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high-powered delegation, the all-party 
delegation, which went to Srinagar, in their 
hotel lobby, in the presence of everyone, 
whether it was the Governor or it was the 
Deputy Prime Minister, they shouted slogans, 
"hamaari maang Hai aamadi aazaadi". Why? 
Because the Governor had the audacity to 
dismiss the Assembly without reference to the 
Centre. (Interruption) Let them explain it. I 
want a specific answer from him. To what 
extent was it correct? 1 personally feel the 
correct thing for them to do was, for Muftiji to 
have done was or Mr. George Fernandes could 
have done was, to call Dr. Farooq Abdullah 
before Jagmohan was sent. There could have 
been a rapproachment 5 P.M. between the two 
and very, very sincere and serious effort to see 
that the two worked to remove the difficult 
situation. But the manner in which it wag 
handled, it was very clear that the Governor 
was sent there only to dismantle the popular 
Government. And, now I have a statement of 
the Governor; I have given them azadi by 
dissolving the Legislature. I have nothing 
personal against him. But which man who 
swears by the Constitution—we have all taken 
the oath of allegiance—can be a party to this? 
And what azadi is he going to give when you 
hold the next election? We all know that we 
have put ourselves in a grave constitutional 
trap, out of which how we will come out I do 
not know. I have grave reservations whether 
the Governor could do it on his own. But if it 
is true that this decision was taken by the 
Governor who is a vital link, and not an agent 
of the Centre, between the Centre and the 
State—if he took that decision on his own, it 
is most unpardonable. And if it is true, not 
only he must be called back but even the 
Prime Minister is answerable in a big way  the 
whole nation for allowing this highly 
undemocratic, unconstitutional and illegal act 
done. 

I do not want to prolong. But I have myself 
drafted the 15 point programme, action 
programme, plan of action, because 
everybody says and nobody talks. 

SHRl V. GOPALSAMY (Tamil Nadu):   
Make it 25 point. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: If you  want you make it 25. It 
is not a matter of joke, Mr. Gopalsamy. I am a 
very humble man I am.  . . . (Interruptions) 

SHRl V. GOPALSAMY: I do not want to 
hurt you, please. 

SHRI MURLIDHAR CHANDRA 
KANT BHANDARE: Thank you. 1 am  
grateful to you. In the words of tne 
Governor, the Administration has 
been hijacked. I am only using his 
words. Now please trt  to find out 
how you can restore that adminis 
tration. Now, it is going to be a 
political process. People have to be 
involved. And that is why 1 was 
ver proud. Muftiji was then with us. 
In 1983 elections Congress Party got 
may be 25 per cent or 27 per cent of 
votes. But we kept       the 
national .feelings ...............(Intermption'). 

I do want the national feelings to come up 
now. There will be a resurgence of national 
feelings. Not only 27 per cent, but another 30 
per cent in the near future. If we have to have 
an administrative process, you must have an 
effective administration; you must have a 
responsive administration. I have spoken on 
numerous occasions about the inefficiency, 
even about the corruption, of the State 
Government. I d0 not want to say, but it  was 
very good of you  when you were holding all 
those Opposition* conclaves. Even there was 
an Opposition conclave in Srinagar. You were 
very happy that there were madarsas and 
Urdu education with a large dose of religious 
education which has been inculcated which 
has resulted in a child going on the street and 
asking a Hindu lady, 'why are you wearing 
tilak  Please don't wear tilak  You do not 
realise.    And 
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when      we talked      of      Gurmit 
camps which were there to train terrorists in 
Punjab it was thought that we were fools. 
Whatever may have been the perception of 
the last Government, I must say that my 
friend, Mr.' Tirath Ram Amla, my friend, Mr. 
Matto; everyone of us had raised it and we 
did not like it when we were told that we 
were trying t0 exaggerate the situation. But, at 
the same time, the fact remains.   My friend 
said: 

He wag a Kashmiri friend of mine. 
Why has it happened? Did anybody 
know on the 24th of November that 
we would be so bad in the next 
week? Why has it happened? As I 
said, it has happened because of a' 
calculated plan of the neighbouring 
country It has happened, as I also 
said, because of the weakness of our 
Government.   But after      today's 
debate, please remember that you are r.ot a 
weak Government. The whole nation is 
behind you and you are a strong Government. 
You are not a minority Government so far as 
Kashmir is cocerned. You are a fully national 
government. Let me assure you that everyone, 
even a child, will lend full l support to this 
patriotic cause. For this I suggest that in every 
Engineering College, in every Medical 
College and in every educational institution 
where boys and girls like to study, whether it 
is in Bombay or in Hyderabad or in Madras, 
we should create additional seats for the 
Kashmiri students and give them free 
education. When they go to Bombay and 
study there, they will forget everything. They 
will become 'secular like us. They will 
become modern like us. Then they will shun 
this religious fundamentalism. 

I suggest one more thing and it is that 
answer to terrorism is not State terrorism. 
Please don't indulge in excesses. It is very 
easy to get provoked and indulge in excesses. 
But you must apply what is known as the 
degree of proportionality. Your action must 
be  proportional  to the  disease. 

It cannot be greater than that  I do hope that 
the reports which we are reaching us are not 
correct. Please send some of us to verify 
whether these reports are correct 0r whether 
they are just imaginations. I do not 
particularly like it because all the foreign 
journalists have been sent out of the valley. i 
know and the Government should also know 
that the bayonets and the bullets are n0 
answer. It is only the involvement of the 
people and getting them into the mainstream. 
I entirely agree with the suggestion .of Shiv 
Shankerji that we should activise the social 
groups. Please remember that many are sitting 
on the fence just out of fear. It will be possible 
if we gather strength and we encourage those 
5 per cent or 10 per cent nationalist-minded 
people to  come out and speak. I would also 
request the Government to consider sending 
teams of Muslims from other parts of our 
country so that they realise that we are one 
country. My friend, Shri Tirath Ram Amla, 
always says: spsrfTT ^ZZ % \ That is the 
feeling you must give to the people of 
Kashmir and you must give it to Pakistan that 
Kashmir will ever remain an integral part of 
India. Continue with your active diplomacy to 
win world opinion in our favour and against 
Pakistan. \ will tell you that we have got four 
trump cards on which we can have the entire 
world on our side. One is the nuclear arsenal 
which Pakistan is building up. The second is 
the drugs. Nobody like drugs. The third is the 
.religious fusndamentallsm and the terrorism 
which flows out of religious fundamentalism. 
All the world, East or West, is fed up with all 
these four things whether it is drugs, whether 
it is terrorism or whether it is religious 
fundamentalism or whether it is nuclear 
proliferation. And, I think, we are leaders in 
all these things. We are leaders for 
secularism: we are leaders for peace. We have 
a history of growing opium freely, and not 
one abuse is known. Then, please refrain 
Pakistan from internationalising the issue.    
And I  am glad that the Gov- 
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eminent  has   acted Jvery  firmly     in 
asking the United Nations not to send 
any Observer. 

Then, Sir, I come to one point which is 
mentioned in paragraph 6 of the statement, viz 
"the Central Government is fully alive to the 
situation and keeping a close watch. While we 
have taken necessary steps to counter our 
neighbouring country's offensive, we reiterate 
our resolve to defend the country's integrity 
and secular institutions." There is also a 
refernece to improving the Intelligence'. In 
this regard I want to place before the House, 
and I may tell the House why I feel that the 
Government is n'ot sufficiently vigilant. And I 
will be failing in my duty if I were not to 
point it out. We have a Consultative 
Committee which is attached to  the Defence 
Ministry. On the 5th of February, we had a   
meeting  of that.- ConsultaSive Committee in 
which, of course, the Prime Minister as the 
Defence Minister presided. And what is said 
here was also in the Brief because he said that 
he is fully alive to the situation and keeping a 
close watch; we were told how the Committee 
have been formed, how the situation is 
monitored from minute to  minute an^ day .to 
day. And this was on the 5th of February. And 
at about 12 o'clock we were assured that they 
were keeping a close watch. And to my 
horror, I read in the next day's papers on the 
6th of February that 10,000 Pakistanis 
gathered on our borders, and 4,000 in fact 
crossed the line pf actual control. And then on 
the 6th of February, anguished as I was dazed 
as I was, shocked as I was, 1 wrote to the 
Prime Minister, and I beg your permission, 
Sir;' to read this letter.    I wrote: 

"My dear Prime Minister 
At the meeting pf the Consultative 

Committee of the Ministry of Defence held 
on Monday, the 5th Fbruary, 1990, 
Members were assured that the 
Government was keeping a close watch and 
assessing 

the Kashmir situation on day-to-day basis. In 
this context, there was a reference made to 
possible flare up on Hth February, 1990, the 
day on which Maqbool Bhat was executed. , 
However, no mention was made in the 
meeting of the possible attempt by large 
Pakistani crowds to enter our territory. To  my 
surprise and anguish, today's newspapers 
carry the report of over 4,000 Pak nationals 
attempting to crcss to the Indian side of the 
line of actual control at Ranbirsinghpura in 
Jammu and Kashmir. If the omission was 
inadvertent, it Is bad enough. But if it was 
because of lack of intelligence on this very 
serious incident, it is worse. I have to request 
once again to tighten up the vigil and 
intelligence on our borders. 

With warm regard..." 
Till today, I have not received a reply to this 
letter.You say that we will keep a close 
watch. But you do not know what is 
happening under your eyes. Therefore, to go 
back to this, there are two or three mPre 
points which I have to mention... 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): Please 
conclude. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE:... and with this I have done. As 
1 have said, please have better intelligence. 
Please keep vigil on the border and persuade 
the United States of America tO put pressure 
on Pakistan, and as mv friend, Fotedarji has 
said, also take care of the refugees. They are 
our own citizens. And I will only end up by 
saying that no Indian will consider a sacrifice 
too large to keep Kashmir within  India.   
Thank  you . 

SHRI V. GOPALSAMY: Mr. Vice- 
Chairman, Sir, the agenda of the 
National .. Front Government 
accorded top priority to the Kashmir problem. 
This is the inheritance of a malady of the 
previous Government of Mr.  Rajiv Gandhi. 
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Sir, today the situation in Kashmir is very  
grave and alarming. Thousands march in the 
streets raising slogans against India. Even 
women, in thousands, take part in the proces-
sions putting on white veils and saying that 
blood from the injuries should be exposed to 
the public. 

Sir, after the partition, the decision of the 
Kashmiri people to join India was taken by 
Hari Singh, he was responsible for it, but the 
Muslim masses, they also opted of their own 
accord to join lndia because they were afraid 
of the neighbouring Islamic country, because 
they felt that the Kashmiri identity may get 
lost. This was their fear. The Muslim popula-
tion in Kashmir wanted to preserve and 
protect the Kashmiri identity. Therefore, they 
thought that it would be wise on their part to 
join India and that is how they felt their 
identity would be  protected and preserved. 

Sir, the great Sheikh Abdullah, 
who championed the cause of the 
Kashmiris, what reward did he get 
from India, from the Congress Gov 
ernment. His reward was imprison 
ment. For 22 years he was put 
behind the bars, but still he was the 
Lion   of  Kashmir. He  had  to   be 
brought back to power after the accord, after 
the agreement, with him. The National 
Conference which was championing the cause 
of the Kashmiri people, to protect and pre-
serve the originality and individuality of the 
Kashmiri people occupied the throne. But 
when the trouble started, the Congress is fully 
responsible for what is happening in Kashmir 
or what is happening in Punjab, because they 
wanted to rule from Delhi with an iron-hand, 
bulldozing the States, burying the concept of 
federalism in the country. They inherited 
many things from the British, not only the 
colonial laws, but also the policv of divide 
and rule. Divide the parties. Divide the poli-
tical parties,  create  splits in the re- 

gional parties, disturb them and try to destroy 
them. The ultimate result is, the persent 
chaos. Earlier, Dr. Farooq Abdullah's 
Government was dismissed and the Congress 
(I) created a quisling in the person of Mr. 
G. M. Shah. They tried this everywhere. 

They tried it in Andhra Pradesh. They tried to 
divide the Telugu Desam Party but they failed 
miserably. They tried it in Tamil Nadu also. 
To a certain extent, they were successful. But 
they could not destroy the organisation. 
(Interruptions) . Of course, we were out of 
power for thirteen years. But they could not  
destroy     the  organisation. 
(Interruptions) 

THE VICE-CHAIRMAN (DR, G. 
VIJAYA MOHAN REDDY): Mr. 
Narayanasamy, please allow him to speak. 

SHRI V. GOPALSAMY: We are a cadre-
based party with certain convictions. 
Therefore, we have come back again 
(Interruptions) You do not understand what 
you are doing (Interruptions) . The Congress 
(I) was against Dr. Farooq Abdullah at that 
time because he was with the Opposition 
parties then. Therefore, his Government was 
dismissed. (Interruptions) . The National 
Conference was split. 

When I met him in Chandigarh where I had 
gone to participate in the all-party conference 
on Punjab, I remainded Dr. Farooq Abdullah 
of the words uttered by his great father. It was 
in the year 1981. I met. Sheikh Abdullah in 
Srinagar. Dr. Farooq was sitting by my side. 
Sheikh Abdullah said, "There is no place 
either for friendship or gratitude in the 
dictionary of the Congress (I)'. I reminded Dr. 
Farooq Abdullah of these words. I told him 
'Do not commit the mistake of joining hands 
with the Congress (I), You will not be 
forgiven by the people in the Kashmir Valley, 
you will lose your credibility.''    Yes.      The    
credibility       of 
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not only Dr. Farooq Abdullah, but the 
credibility of the National Conference also is 
lost. He was the buffer. The extremists were 
trying but they could not gain control. The 
National Conference was the buffer. When the 
Kashmiri people, who wanted to preserve 
their identity, who expected that their 
autonomy will be preserved, saw that the 
concept was being compromised by Dr. 
Farooq Abdullah, they lost faith, in him and 
the credibility of the National Conference is 
lost now. At the same time, the extremists 
gained momentum and strength. 

» 

Therefore, Sir, it the Congress (I) which is 
responsible for this malady. Of course, you 
could provide jobs. The unemployed youth are 
frustrated today. Fortytwo years of rule, your 
rule. What charity have you given to the people 
in the Kashmir Valley? Crores and crores of 
rupees you have spent. But you could not 
provide jobs for the unemployed. Today, you 
can provide jobs. You can put up industries 
and factories. But these things will not win the 
confidence of the people in the Kashmir 
Valley. You should inject confidence in their 
minds that the ' Kashmiri identity will be 
preserved. That is, the focal point. Today, the 
winds of change are blowing throughout the 
world; in Eastern Europe and even in Russia. 
We should not shut our eyes to the reality. 
They want to preserve their identity. This is the 
reason. Meera Sharma, a reporter in the 'Indian 
Express', has written an article titted 'Why 
Kashmir is burning?' Th- is dated the 11th 
February. I would like to quote from the article. 
It says: 

' "It may be the adolescent on Shri Hari 
Singh High Street in Srinagar who plucks 
your sleeve to get your attention, the doctor 
at the Sher-e-Kashmir Medical Institute 
who drags you from bed to bed to see the 
vict!ms of police brutality, the lawyer who 
is walking in procession in 

violation  of prohibitory  orders,... 
.. • the housewife who has abandoned 

the warmth of her hearth to sit in protest at 
a streetcornor, the grief-stricken youth 
whose brother has just been gunned down 
by a Central Reserve Police Force (CRPF) 
jawan—they all speak as one, Go and tell 
them in India, we don't want roads, jobs, 
aevelop-ment; concessions, only freedom." 

This is the reality of the situation there. There is 
the feeling of alienation. They are getting 
alienated from the mainstream. India is a 
multilingual State, multi-cultural, multi-religious 
State. Unless you accept the concept of 
federalism to protect and preserve the originality 
and individuality of these groups, unless you 
protect their religious and cultural identity, this 
feeling of alienation will be growing day by day 
And it is the Congress Party which has taken 
unforgivable steps to destroy the regional parties, 
regional political forces. This is the situation 
which this Government has inherited from the 
previous Government, but I will fail in my duty if 
I do not applaud the commendable efforts and j     
strides made by this Government. 

SHRIMATI JAYANTHI    NATARAJAN;   
By Mr.   Jagmohan? 

I 
SHRI V.   GOPALSAMY:   I am not 

j talking about Mr. Jagmohan. It is a political 
philisophy. Whoever, as a Governor, 
misbehaves we do not support him. And 
article 356 should not be applied, it should be 
scrapped from the Constitutoin. This is our 
policy. 

Coming back to Kashmir Valley, Sir, it is a 
Himalayan talk. I am happy that a capable 
person, able person, Mr. George Fernandes, 
has been chosen for this job. This is a 
Himalayan task challenging task because you 
have lost the confidence of the people in the 
Kashmir Valley. How to inject confidence? 
Follies      have been committed by     the 
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Congress Government for the last 42 
years and now we have to repair the 
damage. Sir, It was paradise won — the 
Kashmir as it was seen to be the 
Switzerland  of   India—but  today  as 
Milton put it, will this 'paradise lost' be 
lost for ever?   This is the biggest 
question.    We are sitting on    a val-cano.    
Even when Sheikh   Abdullah was 
languishing in the jail, he    the he lion, 
the greatest leader of Karti-mir, but today 
people think,    I    am told, that because 
of Sheikh Abdullah only they joined 
India. They thought that    because    of 
Sheikh    Abdullah their identity will be 
preserved and so they joined India.    Now 
the misguided youth have developed    
some prejudice it seems and that is why 
the  mausoleum  of  Sheikh  Abdullah has 
to be protected by the   guards. My    
friend    Dr.    Farooq    Abdullah, when 
he used to  drive his matador van in 
Srinagar in the    year    1981, people 
flocked to see him.   Today he could  not  
even go  to  a  mosque  to offer his 
prayers.    This is the situation in 
Kashmir.    The break in point came not 
on 12th December,    as my friend Mr. 
Fotedar put it. The break-in point came in 
the year 1987 when Dr.  Farooq  
Abdullah   struck  a  deal with  the  
Congress   (I)   and  rigging took place in 
the elections in 1987. The Congress 
shared power with the National 
Conference.    The day    the people  came 
to  know that  the National Conference 
had    compromised with Delhi, aU    their   
hopes    which they had in their      minds 
all these years,   vanished.    Why should      
the Congress play such a role  there? Why 
did the Congress make a split in the 
National    Conference?    They    could 
have let   them   rule.    That    should 
have been the view, had they   been 
prudent.    But    because    Mr.    Rajiv 
Gandhi had a brutal majority at that time, 
the     like     of    which    even Pt.    
Nehru      and     Madam     Indira Gandhi 
did not have, he felt as if he had got some 
diving power; so     he could bulldoze any 
territory.   That is why they tried to 
destabilise the National Conference. This 
was the crime committed by the then 
Government 

of the Congress Bauty. Yasui tried to 
destroy a party which was chasrcpiea-ing 
-the cause of the Kashmiri people, which 
enjoyed the confidence of the people. 
You destroyed the confidence of the 
people. 

SHRI G. SWAMINATHAN (Tamil 
Nadu);   What is the solution.? 

SHRI V. GOPALSAMY: For the 
follies committed by the Government for 
42 years, we are now finding a solution. 
The solution is ,the concept of 
federalism. Even in the President's 
Address last time, it wag mentioned that 
this Government is committed to the 
concept of federalism. That is the 
solution. You have to win their 
confidence. 

SHRIMATI JAYANTHI NATARA-
JAN; Without the Chief Minister's 
consent,  you   appointed   a   Governor 
in Jammu and Kashmir. 

- 
SHRI V. GOPALSAMY: The erosion 

took place because of your policies.. 
(Interruptions) You played the 
communal card there in the elections. 

THE     VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY) j Please, 
you will  get  your chance. Please 
cooperate.     (Interruptions) 

SHRI V. GOPALSAMY: We are very 
clear in our minds. You are speaking 
about federalism. Did you listen to me? 
We are against dismissal of the State 
Governments. We are very clear. 

SHRI S. VIDUTHALAI VIRUMBI 
(Tamil Nadu); If real federalism had 
prevailed in this country, this situation 
would not have arisen at all. 

SHRI G. SWAMINATHAN: What 
about this Government? 

SHRI V. GOPALSAMY: This malady 
we inherited from the previous 
Government. Sir, the Government is 
goingj in the right direction. Consensus 
approach was unheard of 
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in the previous Government. We are adopting 
that approach. This Is the attitude of the 
present Government. Even then some people, 
when they go in an all-party delegation to 
Srinagar, there also they indulge in. cheap 
popularity and  gimmicks. But the present 
Government...,..: 

SHRIMATI JAYANTHI NATARAJAN1: 
Mr. Jaswant Singh. 

SHRI V. GOPALSAMY: T did not name 
Mr. Rajiv Gandhi. Why are you telling all 
this? 

SHRI T. R. BALU: He has not mentioned 
anybody. 

SHRI V. GOPALSAMY; There-lore, today 
various steps have been taken and we wish the 
Government succeeds in its attempts. 
Solutions are not put on a platter. You have to 
admit the ground realities. I am putting the 
realities before you. The feeling of alienation 
is growing. This is the consensus approach. 
We have to win back the confidence of the 
people. We have to inject the confidence that 
Kashmiri identity will •be protected and 
preserved. This is a Himalayan task. That is 
why a Minister has been designated and en-
trusted with the job of coordinating with all 
Ministries. 

SHRI G. SWAMINATHAN: Kashmir has 
been taken away from the Home Minister. 

SHRI V. GOPALSAMY; You are confused. 
The Home Minister is very much there. Just 
because the problem is a Himalayan problem 
created by the previous Government, ■it is the 
duty of the Government to solve the problem. 
That is why these steps have been taken.' Any-
how, Sir, I would like to thank Mr. Shiv 
Shanker and Mr. Bhandare, because these are 
the people who want to cooperate with the 
Government. Of course , there are some 
hawks also.   .... {Interruptions)...    This re- 

solution of Mr. Shiv Shanker also is an 
acceptable one. Therefore, Sir, on behalf of 
our party I would like to extend our full 
support to all the steps being taken by Mr. V. 
P. Singh's  Government.     Thanfe you, 

SHRI MADAN BHATIA (Nominated): 
Mr. Vice-Chairman, Sir, the genesis of the 
explosive situation in Kashmir goes far 
beyond 13th of December 1989, to which a 
reference has been made by many speakers on 
this side. The vicious communaliza-tion of the 
electoral process in this country by one 
communal party, its emergence with 
impressive electoral victory on the basis of a 
manifesto in which it had given a powerful 
thrust to the abrogation of article 370 of the 
Constitution and the formation of the 
Government at the Centre with the active 
support and backing of this political party, 
could not but have very serious repercussions 
in the situation in Kashmir. 

Sir, the time has come when we must give a 
burial to the political, constitutional and 
historical monstrosity of this demand for 
abrogation of article 370 of the Constitution 
because it is to no mean degree that this 
demand was played up to arouse the 
communal passions of the people in this 
country during the elections that the situation 
in Kashmir has come to the present impass. I 
say that we must give the final burial, in the 
course of this debate, to this monstrous 
demand. We cannot speak the language of 
secularism in Kashmir and play up the 
communal passions in the rest of the country, 
and this demand is nothing but replete with 
the communal attitude of a particular 
communal party which has played up with the 
communal sentiments of the people during the 
last elections. For that we have to go to the 
constitutional history. 

In 1947 the Indian Independence Act was ■ 
enacted, as a result of which the British 
paramountcy came fo   an   end   and the   
Princely State 
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*ecame independent. I would like to draw 
the attention of this, honourable House in 
regard to section 6 of the Indian 
Independence Act. Section 6 says; 

"All Indian States shall be deemed to 
have acceded to the Dominion if the 
Governor-General has signified his 
acceptance of an Instrument of Accession 
executed by the Ruler thereof whereby the 
Ruler, on behalf of the State, declares that 
he accedes to be dominion." 

Then there is sub-section (2): 

"An Instrument of Accession shall 
specify the matters which the Ruler accepts 
as matters with respect to which the 
Dominion Legislature may make laws for 
the State and the limitations, if any, to 
which the power of the Dominion 
Legislature to make laws for the State and 
the exercise of the executive authority of 
the dominion in the State are respectively 
to be subject.'' . 

This was an option given to the princely 
States. So far as the Stats of Jammu and 
Kashmir was concerned, it did not even 
execute the Instrument of Accession. . Other 
princely States did. They followed it up by 
signing the Instruments of Merger which 
means that they merged their States with the 
dominion of India, and they just became 
princely figureheads. But it is only when the 
marauding hordes were hurled against the 
valley df Kashmir by Pakistan that the 
Instrument of Accession was signed by the 
Maharaja of Kashmir. The terms contained in 
that Instrument of Accession are most vital. I 
would like to draw the attention of this hon. 
House to two paragraphs of this Instrument of 
Accession.    Its paragraph 8 says: 

"Nothing in this Instrument shall be 
deemed to commit me in any way to 
acceptance    of any   future 

Constitution of India or to lettK my 
discretion to enter into any arrangement 
with the Government of India under any 
such future Constitution." 

Then it says: 

"I hereby declare that I execute this 
Instrument on behalf of the State". 

Then it says about matters with res 
pect to which the dominion legisla 
ture may make laws for the State, 
and there were only three subjects 
contained in the Instrument of Acces 
sion, One was defence, the other was 
external affairs, and the third was 
communications. This was the basis 
on which Kashmir acceded to the 
Indian dominion. There was a clear 
declaration in this Instrument of Ac 
cession; "I d0 not agree to abide by 
the Constitution of India if I choose 
to do so, and so far as the dominion 
of India is concerned, its writ will lie 
only with regard to the three sub 
jects". It was against this back 
ground that the founding fathers of 
the Constitution included Article 37° 
in the Constitution of India. Its pro 
visions are most vital. I draw atten 
tion to what Article 370 says, and for 
this purpose 1 am referring only to 
clause (d). It says: - 

"For the purposes of this article, 
the Government Of the State means 
the person for the time being re 
cognised by the President _______ " 

Further it says; 

"such of the other provisions of this 
Constitution shall apply in relation to that 
State subject to such exceptions and 
modifications as the President may by 
order specify:" 

These provisions of the Constitution shall 
apply to' the State of Jammu and Kashmir as 
may be decided upon by the President. But 
then, there were two riders. The first rider 
was; 
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"Provided further that no such order 
which relates to matters other than 
those referred to in the last preceding 
proviso shall be issued except with the 
concurrence of that Government.'' 

This Constitution of India could not be 
made applicable to the State of Jammu 
and Kashmir by the President of India 
unless there was concurrence from the 
State of Jammu and Kashmir. 

The second rider was much    more 
vital.   It said: 

"If the concurrence of the Go-
vernment of the State referred to in 
paragraph (ii) of sub-clause (b) of 
clause (1) or in the second proviso to 
sub-clause (d) of that clause be given 
before the Constituent Assembly for 
the purpose of framing of the 
Constitution of the State is convened..." 

Which Constituent Assembly? The 
Constituent Assembly of the State of 
Jammu and Kashmir. 

"it shall be placed before    such 
Assembly  for such   decision  ss  it 
may take thereon." 
- 

After Article 370 was promulgated, it 
is by virtue of Article 370; with the 
concurrence of the State Government that 
the President made an order in 1954 
applying the Constitution of India to the 
State of Jammu and Kashmir. Do you 
want to destroy the very source -of power 
by which the Constitution of lndia was 
made applicable to the State of Jammu 
and Kashmir? Is this your understanding 
of the Constitution of India that you are 
making the demand for the abrogation of 
Article 370? But, as I have said, there 
was a second rider. Notwithstanding the 
concurrence given by the State of Jammu 
and Kashmir, the promulgation of the 
Constitution of India shall be placed 
before the Constituent Assembly of the 
State of Jammu and Kashmir     which     
represented    the 

people of Kashmir. It was a solemn 
pledge given to the people of Kashmir 
for the purpose of inviting the people of 
Kashmir to accept the Constitution of 
India. And then in 1956, the people of 
Kashmir, through the Constitution1 of 
their own Constituent Assembly framed 
their own constitution. Here the Preamble 
is important. It says.- 

"We, the people of the State of 
Jammu and Kashmir having solemnly 
resolved in pursuance of the accession 
of the State to India, which took place 
on 26th day of October, 1947, to 
further define the existing relationship 
of the State with the Union of lndia as 
an integral part thereof and to secure to 
ourselves justice, liberty, equality, 
fraternity in our Constituent Assembly 
this 17th day of November, 1956, do 
hereby adopt, enact and give to 
ourselves this Constitution." 

This Constitution was sanctified by the 
pledge which was given by the founding 
fathers of the Constitution of India. It is 
on the basis of that pledge that the people 
of the State of Jammu and Kashmir 
adopted this Constitution and enacted 
Article 3 and Article 5- 

Article 3 said: 

"The State of Jammu and Kashmir is 
and shall be an integral part of the 
Union of India.'r 

What was the foundation of this 
declaration in the Constitution of Jammu 
and Kashmir? The foundation of this 
declaration that the State of Jammu and 
Kshmir shall be an integral part of India 
Was the solemn pledge which was uttered 
by the founding fathers of the 
Constitution of India to the people of the 
Jammu and Kashmir State. 

Then Article 5 said: 

"Extent of Executive and Legislative 
-Fewer     of    the State state  
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executive and legislative power of the State 
extend to all matters, except those with 
respect to which Parliament has power to 
make laws for the State under the 
provisions of the Constitution of India." 

By virtue of Article 5, which they enacted 
and included in their own Constitution, 
sanctified by the pledge given by the people of 
India through their own Constitution, they 
gave the power to the people of India tO 
extend laws so far as the State of Jammu and 
Kashmir was concerned and to exercise 
executive authority so far as the Union was 
concerned in respect of  the particular 
subjects. 

Article 370 is integrated with the 
Constitution of Jammu and Kashmir. The 
Constitution of the State of Jammu and 
Kashmir is not separable from Article 370. If 
one goes, the other stands destroyed. If you 
destroy Article 370, you destroy the pledge 
which has been given. 

THE VICE-CHAIRMAN (DR. G. VIJAYA 
MOHAN REDDY): Please conclude. 

SHRI MADAN BHATIA: I will request 
just for a few minutes more. 

THE VICE-CHAIRMAN (DR. G. VIJAY 
MOHAN REDDY): There are quite a number 
of speakers. 

SHRI MADAN BHATIA: Since I am on a 
vital point, I hope you will accommodate me. 

If you destroy Article 370 you destroy the 
pledge you destroy the foundation of the 
Constitution of the State of Jammu and 
Kashmir; you break your faith with the people 
of Kashmir; you break the very existence of 
the relationship between the people of India 
and the people of India living in Kashmir who 
are people of Kashmir and volunteered to 
become the citizens of India by virtue of the 
solemn pledge which was handed out to them 
by the founding fathers of the Constitution of 
India. And this was the demand which was 

made by one of the political parties in order to 
arouse the communal passions of the people 
by vitiating the electoral process of the country 
ag a result of which the situation in Kashmir 
was bound to deteriorate. It was bound to 
create feelings of uncertainty, feelings of 
doubt and feelings of alienation in the people 
of Kashmir. Sir, in  political history, one 
incident I will' give. One incident one episode, 
one event gives a dramatic exposure to the 
shape of things which are prevalent. Sir, 
Jagnath Sircar, a famous historian, writes in 
his book "Legacy of the British Empire". 

 
"Number 3  prisoner returned    home at 3 
o'clock in the night." Who was that man?    He      
was   Rabindranath Tagore.   Sir,   Jagnath    
Sircar   writes "If  it was  really necessary  to 
keep Rabindranath Tagore    under surveillance,  
there  can  be  no greater condemnation  of  the      
British  empire." What do we see today? The 
Governor of Jammu    and Kashmir,    Mr.  Jag-
mohan      dissolves      the    Legislative 
Assembly),   the   last  political  instrument 
which had survived in the State of Jammu and 
Kashmir.   We hear it from the Prime Minister 
of the country that he was neither informed nor 
was he consulted before the Assembly was   
dissolved.     Here is a Governor who takes such 
a momentous political step by destroying the 
last vestige of political instrument in the State 
ana he   does not have the decency even to 
consult the Prime Minister of the country, much 
less to seek his advice. If he could neither 
consult nor could he inform the Prime Minister 
of India before taking the step, and he could get 
away with it, there cannot be a greater     
indictment     of   the Prime Minister    of this    
country  and-   the Government which  he leads.   
I submit, Sir, either it is a total abdication of  
political  responsibility of  it is   a total slippage 
of the authority from the hands of the Prime 
Ministei' into the hands of those on whose 
crutch** 
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survive.   The Assem bly has been  
dissolved.    There hav< been opinions  
which 'have been  ex pressed that   it  is    
unconstitutional The President     was     
not consulted Under the Constitution of 
Jammu anc Kashmir, under article 53, 
before dis \ solution the Council of 
Ministers hai to be     consulted.   The 
Council      o Ministers was not consulted 
but leave that aside.   Maybe, it may be 
embar rassing  for the Government now 
t< say that this order was   unconstitu 
tional and we shall withdraw it. But Sir, 
there is a Constitutional doctrim of 
necessity and that    Constitutiona 
doctrine     says: "If     there is a tota! 
breakdown      of      the  Constitutiona! 
machinery in a country if there is i total      
breakdown  of  administration then,  the  
Government   or  the   admi nistration 
which comes into being tt grapple with  
that  situation irrespec tive of whether it 
comes into being under any provisions of 
the Constitu tion of law     or     not, that 
will be considered as a    legtimate    
Government."     That is     the     doctrine 
of necessity.    The    foundation  of    this 
Constitutional doctrine of necessity is the      
ancient        dictcm      "vox    popul 
suprema     lex1'      which   means  "welfan 
of the people is the supreme law." We can 
resort to this doctrine of necessity in order 
to resurrect this Legislative Assembly 
which is the voice of the people.   It may 
be a weak voice bu1 it can become a 
strong voice. It is not that we are   without    
any Constitu tional basis.   This is a 
Constitutional doctrine.    For heaven's  
sake  if you have to initiate political 
process to the necessity  of which      you 
have  now belatedly     awakened, then     
if you cannot     withdraw     this order     
on grounds of privilege or otherwise, you 
have the power under the doctrine of 
necessity to resurrect the Legislative 
Assembly.   You can co-opt into     the 
Assembly, people who represent    the 
secular voice of the people of Kashmir.   I  
will take only two minutes, Sir1,   In this  
regard,   I  would  drawl the attention of 
the hon. House to one description of one 
Mr. Sherwani. Tha 

description was given of Sherwani by 
one Margaret White, who gave a vivid 
account of the tribal invasion of Kashmir. 
Who was this Sherwani? She writes: 

"In Baramula the towns people told 
me  of a young Muslim shop keeper 
who had sacrificed his life rather than 
recant in his creed of religious 
tolerance. His martyrdom had taken 
place almost under the shadow of the 
convent walls, and in the memory  of 
the devoted Kashmiris he was fast 
assuming the stature of a saint. It was a 
curious thing that the tribesmen did 
next. I don't know why these savage 
nomads should have thought of such 
things, unless the sight of the sacred 
figures in St. Joseph's Chapel on the 
hill just above had suggested it to them. 
They drove nails through the palms of 
Sherwani's hands. On his forehead they 
pressed a jagged piece of tin and wrote 
on it: "The punishment of a traitor is 
death". Once more Sherwani cried out, 
'Victory to Hindu-Muslim unity,' and 
fourteen tribesmen shot bullets into his 
body." 

There are hundreds and thousands of 
Sherwanis who are flung cross the valley 
of Kashmir whose voice has been stilled 
by the narrow administrative approach of 
the Governor, who was sent there and 
who has now come to symbolise as an 
instrument of oppression in the State of 
Jammu and Kashmir. Let us reach out to 
these hundreds and thousands of 
Sherwanis who will rise and cry, Hindus 
and Muslims, whether they are in Kash-
mir or in the rest of India, they are one, 
one nation, one people and they will 
remain one nation and one people.   
Thank you. ' 
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"This diaciimlnatioa is due to the 

special conditions in Kashmir. That 
particular State is not yet ripe for this 
kind of integration. It is the hope of 
everybody here that in due course evea 
Jammu and Kashmir vrill bafcorne ripe 
for the same sort of integration as has 
taken place in the case of other States." 

 
"Article 370, as the House will 

remember, is a part of certain 
transitional provisional arrangements. It 
5a not a permanent part of the 
Constitution. It is a part so long as it 
remains so." 
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SHRI MAKHAN LAL FOTEDAR: I 

did not want to use the  word 'Muslim'. It 
does not behove. By 'the eon of the Boil' I 
meant that a Kashmiri Muslim should be 
the buffer between the country and 
Kashmir. 
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THE VICE-CHAIRMAN (DR. G. 

VIJAYA MOHAN REDDY): All these 
points have been raised in the discussion.   
Please take your seat. 
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SHRI JAGESH DESAI: I would like to 
know one thing from the honourable 
Minister. We are very happy about some of 
the things which you are doing. In Kashmir, 
whether it is the Congreas or the National 
Conference, it is irrelevant. How are you 
going to activize the political process? 
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SHRI VISHWA BANDHU GUPTA: Mr. 
Minister, one thing that can be done 
immediately with regard to the media is that 
with the official media, at least the electronic 
media, somethings can be tione from here to 
make sure that the correct picture is projected 
to the Valley, and I think this may need your 
immediate attention. 

SHRI GEORGE FERNANDES: This is 
being done and more steps are being taken. 

THE VICE-CHAIRMAN (DR. G. VIJAY 
MOHAN REDDY): Shri Vishvjit P. Singh, 
Please... 

SHRI VISHVJIT P. SINGH: Sir. I 
know what request you are going to 
make. . 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): I think 
everybody should get a chance, and so I 
request honourable Members to cooperate. 
Please confine to the time. 

SHRI VISHVJIT P. SINGH: I agree, Sir, I 
will confine to the time before anybody else. 

SHRI V. GOPALSAMY: It should be 
according to the size of the Member. .. 
(Interruptions), 

SHRI VISHVJIT P. SINGH: First of all, 
before he leaves, I wish the honourable 
Minister very well in the onerous task which 
has been put on his shoulders. I will come to 
that a little later... (Interruptions). 

SHRI G. SWAMINATHAN (Tamil 
Nadu): Mr. Vice-Chairman, Sir, there are 
many speakers yet to speak. Do you think we 
will be able to conclude by 8 o'clock? As the 
matter stands, there are many speakers and I 
think we will have either to postpone till 
tomorrow or sit beyond 8 o'clock. I think we 
will not be able to conclude by 8  o'clock. 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): It is not 
possible. 

SHRI G. SWAMINATHAN: The original 
position was... (Interruptions) . 

SHRI SUBRAMANIAN SWAMY: It 
should be continued tomorrow... 
(Interruptions). 

THE VICE-CHAIRMAN (DR: G. 
VIJAYA MOHAN REDDY): The House 
will sit upto 8 o'clock. 

SHRI G. SWAMINATHAN: Our chance 
cannot come even by 8 o'clock. And the 
Home Minister has to reply also. Then what 
are we going to do? That is what we want to 
know. There is no point in sitting upto 8 
o'clock if we are going to have it tomerrow 
also. 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): Already the 
consensus was that the House would sit up to 
8 o'clock. 

SHRI G. SWAMINATHAN: What I want 
to say is that we will not be able to conclude 
by 8 o'clock. Are we going to continue it 
tomorrow or not? We are anxious to speak... 
(Interruptions) ... Other parties have no say in 
this matter. As a matter of fact, I will not get 
my chance by 8 o'clock. 
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7 P.M. 
THE  VICE-CHAIRMAN     (DR.   G. 

VIJAYA   MOHAN   REDDY):     Up to 
8 o'clock we will sit.   (Interruptions) 

SHRI   SUBRAMANIAN   SWAMY: What 
are we going to    do? Are    we going to sit 
tomorraw or not?  (.Interruptions) 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): Then we will 
decide. Why are you anxious now about that?   
(Interruptions) 

SHRI G. SWAMINATHAN: Are we 
going to sit tomorrow? We want to be very 
clear about your answer. (Interruptions) 

SHRI DIPEN GHOSH: Mr. Vice-
Chairman, there are ^s many 17 speakers. 
Speakers will still be speaking at 8 o'clock. 
You cannot finish. 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): Whatever it 
may be. Let us continue up to 8 o'clock. 

SHRI DIPEN GHOSH; Tomorrow agreed.   
(Interruptions) 

SHRI VISHJIT P. SINGH; Let us adjourn 
the House now and continue the discussion 
tomorrow. (Interruptions) 
■ 

SHRI DIPEN GHOSH: There are umpteen 
speakers. 

SHRI G. SWAMINATHAN: There are 17 
speakers.    (Interruptions) 

SHRI VISHVJIT P. SINGH; I am 
agreeable to that. Let us adjourn the House 
now.    (Interruptions) 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY) Let us do 
justice to the time given to the House 
(Interruptions) 

SHRIMATI JAYANTHI NATARAJAN: 
All of us agree that we can continue 
tomorrow, Let us please adjourn now.   
(Interruptions) 

• SHRI MIRZA IRSHADBAIG (Gujarat) : 
Kamalbhai is also supporting this.    Thank 
you.   (Interruptions) 

SHRI KAMAL MORARKA:' Have 
patience.    (Interruptions) 

SHRI VISHVJIT P. SINGH:- I do not 
mind sitting up to 12 o'clock, midnight. I 
don't mind sitting till tomorrow mo'rning.   It 
is entirely up 
to you. 

• 
THE VICE-CHAIRMAN (DR. G. VIJAYA 

MOHAN REDDY): As it stands, there are many 
speakers. " Even tomorrow also there will be a 
little difficulty to find time. Let us sit up to 8 
o'clock and then decide. (Interruptions) 

SHRI G. SWAMINATHAN: There is no 
point. Why can't we adjourn now? The 
Minister will take atleast half an hour. S», 
you are left with only half an hour.    
(Interruptions) 

SHRI VISHVJIT P. SINGH: I am in your 
hands.   You decide. 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): You please 
carry on. There is no opposition to your 
speaking. (Interruptions) 

SHRI KAMAL MORARKA: You are no 
more a bachelor. How are you prepared to sit 
late? (Interruptions) 

SHRI VISHVJIT P. SINGH: You 
seem to forget that my wife is also 
working.  

SHRI DIPEN GROSH:  So, she ca. • also 
work overtime? 

SHRI VISHVJIT P. SINGH: While we are 
debating on Kashmir, she is sitting and 
looking after Afghanistan affairs.    
(Interruptions) 

THE LEADER OF THE HOUSE (SHRI M. S. 
GURUPADASWAMY): Sir, we thought the 
debate will be over today, and we also thought 
that the :time could be extended up to 8 I    
o'clock.    We thought that the whole 
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thing would be finished by that time. 
Now there are several speakers more. 

SHRI G. SWAMINATHAN: Seven-
teen. 

SHRI M. S. GURUPADASWAMY: I 
know. I am not mentioning the number. 

All are anxious to speak   on   this 
issue.    This is a very important de- 

■   bate, I   concede, I do   not want   to 
strifle the debate at all.   So, I yield 

to the   demand of the House.     This 
may be taken up tomorrow. 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): The 
House is adjourned till 11.00 A.M. 
tomorrow. 

The House then adjourned 
at four minutes past seven of 
the  clock  till  eleven of the 

" clock  on Thursday,  the  15th 
March, 1990. 


